Vol. 255
No. 16

Monday,
20" December, 2021
29 Agrahayana, 1943 (Saka)

sl gl "
bRy

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT (FLOOR VERSION)
(PART-1)

CONTENTS

Papers Laid on the Table (pages 1- 17)

Messages from Lok Sabha —
The Surrogacy (Regulation) Bill, 2021 - Reported (pages 18 - 26)
The Appropriation (No.5) Bill, 2021 - Laid on the Table (page 44 - 46)
The Biological Diversity (Amendment) Bill, 2021 - Reported (pages 44 - 46)
The Election Laws (Amendment) Bill, 2021 - Laid on the Table (page 51)

Statement by Minister—
Status of implementation of recommendations contained in the Three Hundred
and Fourth Report of Department-related Parliamentary Standing Committee
on Industry - Laid on the Table (page 26)

[P.T.O
©

RAJYA SABHA SECRETARIAT
NEW DELHI

PRICE: X 100.00




Matter raised with Permission —
Need to take effective steps to curb pollution in and around Delhi
(page 27 - 28)

Government Bills —
The Mediation Bill, 2021 - Introduced (page 28 -29)
Statutory Resolution disapproving the Narcotic Drugs and Psychotropic
Substances (Amendment) Ordinance, 2021 - Negatived (pages 40 -44,
pages 46 - 51 and pages 51 - 78)
The Narcotics Drugs and Psychotropic Substances (Amendment)
Bill, 2021 - Passed (pages 40 - 44, pages 46 - 51 and pages 51 -78)

Short Duration Discussion —
Situation arising out of cases of Omicron variant of COVID-19 virus in the
country - Discussion Concluded (pages 29 - 40)

Motion for Appointment to the Joint Committee on the Biological Diversity
(Amendment) Bill, 2021 - Adopted (Page 78)

Special Mentions —
Need to exempt hand-woven silk product from GST (pages 79 - 80)
Need to designate more nationalized banks as ‘Lead Banks’ in every district for
Rural Self Employment Training Institutes (RSETIs) - Laid on the Table
(page 80)
Need to sensitize PSUs and Private Sector to recruit Type-1 diabetic people
(pages 80 - 81)
Need for legislation to regulate menace of online games - Laid on the Table
(page 81)
Promotion of Siddha Medicine system across the country - Laid on the Table
(page 82)
Need to continue operations of Bharat Darshan Tourist Trains with the existing
tourist packages - Laid on the Table (page 82 - 83)

[P.T.O



Need to fix time limit for Governors' assent on Bills passed by the State
Legislatures - Laid on the Table (page 83)

Need to issue direction to Punjab Government to enforce the orders of NGT
and stop pollution in the rivers feeding Indira Gandhi Canal (page 84)

Need to clear the pending dues of employees of United News of India
(pages 84 - 85)

Formulation of policy for strict action against the medical insurance companies
refusing to settle genuine claims of their customers - Laid on the Table

(pages 85 - 86)

Regulation of 'Work From Home' in private sector - Laid on the Table
(pages 86 -87)

Need to notify 'Lohar' community of Bihar as Scheduled Tribe (pages 87 -88)

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -1 to this Debate, published electronically on the Rajya Sabha
website under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

Website : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail :rsedit-e@ sansad.nic.in



RAJYA SABHA
Monday, the 20" December, 2021/29 Agrahayana, 1943(saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: It is very cold today. Now, Papers to be laid on the Table,
Shri Pralhad Joshi.

Notification of the Ministry of Coal

THE MINISTER OF COAL (SHRI PRALHAD JOSHI): Sir, | lay on the Table, under
sub-section (1) of Section 28 of the Mines and Minerals (Development and
Regulation) Act, 1957, a copy (in English and Hindi) of the Ministry of Coal Notification
No. S.0. 4589 (E), dated the 2™ November, 2021, increasing the percentage of coal
produced from Talabira Il and lll OCP that may be sold by NLC India Limited, after
meeting the requirement of their end use plants linked with these mines, as specified

therein.
[Placed in Library. SeeNo. L.T. 5936/17/21]

I.  Reports and Accounts (2020-21) of SAIL, New Delhi and MECON Ltd., Ranchi and
related papers
II. MoUs (2021-22) between Gol and RINL and SAIL

ST WA H I W3t (3 BAfE $ora): Heled, H FefeiRad oo |41 uea
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l. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: —
(i) (a) Annual Report and Accounts of the Steel Authority of India Limited
(SAIL), New Delhi, for the year 2020-21, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 5937/17/21]
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(i) (a) Forty-Eighth Annual Report and Accounts of MECON Limited, Ranchi,
Jharkhand, for the year 2020-21, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General
of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5573/17/21]

Il. A copy each (in English and Hindi) of the following papers:—
(i) Memorandum of Understanding between the Government of India
(Ministry of Steel) and the Rashtriya Ispat Nigam Ltd. (Visakhapatnam
Steel Plant), for the year 2021-22.
(inMemorandum of Understanding between the Government of India
(Ministry of Steel) and the Steel Authority of India Limited (SAIL), for the

year 2021-22.
[Placed in Library. For (i) and (ii) See No. L.T. 5938/17/21]

Notification of the Ministry of Civil Aviation

THE MINISTER OF STATE IN  THE MINISTRY OF CIVIL AVIATION
(GENERAL (RETD.) V. K. SINGH): Sir, | lay on the Table, under sub-section (2) of
Section 45 of the Rajiv Gandhi National Aviation University Act, 2013, a copy
(in English and Hindi) of the Ministry of Civil Aviation, Notification No.
AV-28060/4/2018-SDIT(ER)-MOCA, dated the 19" August, 2021, publishing the

Rajiv Gandhi National Aviation University Ordinance, 2020.
[Placed in Library. SeeNo. L.T. 5939/17/21]

I. Notifications of the Ministry of Mines
II. Reports and Accounts (2018-19 & 2020-21) of various organisations and related
papers
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l. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Mines, under sub-section (1) of Section 28 of the Mines and
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Minerals (Development and Regulation) Act, 1957:-

(1) G.S.R. 744 (E), dated the 14" October, 2021, reserving an area of
156.80 Sqg. Kms. for mineral diamond in Baloda-Belmudi diamond block
(Deposit No. 4 and 13) in Tehsil Saraipali, District Mahasamund,
Chhattisgarh for undertaking prospecting or mining operations through
M/s National Mineral Development Corporation Limited — Chhattisgarh
Mineral Development Corporation, within the boundary of the reserve area,
as specified therein.

(2) G.S.R. 775 (E), dated the 2" November, 2021, publishing the Minerals
(Other than Atomic and Hydro Carbons Energy Mineral) Concession
(Fourth Amendment) Rules, 2021.

(3) G.S.R. 776 (E), dated the 2™ November, 2021, publishing the Mineral
(Auction) Third Amendment Rules, 2021.

(4) G.S.R. 777 (E), dated the 2" November, 2021, rescinding Notification
No. G.S.R. 927 (E), dated the 3™ December, 2015 relating to the Mineral
(Mining by Government Company) Rules, 2015.

(5) G.S.R. 778 (E), dated the 2" November, 2021, rescinding Notification
No. G.S.R. 560 (E), dated the 30" May, 2016 relating to the Mineral
(Transfer of Mining Lease Granted Otherwise than through Auction for
Captive Purpose) Rules, 2016.

(6) G.S.R. 780 (E), dated the 3" November, 2021, publishing the Mineral

Conservation and Development (Amendment) Rules, 2021.
[Placed in Library. For (1) to (6) SeeNo. L.T. 5612/17/21]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—
(i) (a) Forty-ninth Annual Report and Accounts of the Bharat Gold Mines
Limited (BGML), Karnataka, for the year 2020-21, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 5607/17/21]

(i) (a) Annual Report and Accounts of the Hindustan Copper Limited
(HCL), Kolkata, for the year 2020-21, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.
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(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5606/17/21]

(i) (a) Fortieth Annual Report and Accounts of the National Aluminium
Company Limited (NALCO), Bhubaneswar, for the year 2020-21,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5611/17/21]

(B) A copy each (in English and Hindi) of the following papers:—
(i) (a) Annual Report and Accounts of the Coal Mines Provident Fund
Organization (CMPFO), Dhanbad, Jharkhand, for the vyear
2018-19, together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Organization.
(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 5940/17/21]

(i) (a) Annual Report and Accounts of the Jawaharlal Nehru Aluminium
Research Development and Design Centre (JNARDDC), Nagpur,
for the year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 5611/17/21]

(i) (a) Annual Report and Accounts of the National Institute of Rock
Mechanics (NIRM), Bengaluru, for the year 2020-21, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L.T. 5610/17/21]

Reports and Accounts (2020-21) of GJEPC, Mumbai, IDI, Surat and EEPC INDIA,
Kolkata and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS



[20 December, 2021]

(SHRI'V. MURALEEDHARAN): Sir, on behalf of Shrimati Anupriya Singh Patel, | lay
on the Table a copy each (in English and Hindi) of the following papers:—

ORNC)

(b)

(i (@)

(b)

i)y  (a)

(®)

Annual Report and Accounts of the Gem and Jewellery Export
Promotion Council (GJEPC), Mumbai, for the year 2020-21, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.
[Placed in Library. SeeNo. L.T. 5941/17/21]

Annual Report and Accounts of the Indian Diamond Institute (IDI),
Surat, Gujarat, for the year 2020-21, together with the Auditor's Report
on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library. SeeNo. L.T. 5942/17/21]

Sixty-sixth Annual Report and Accounts of the EEPC INDIA, Kolkata, for
the year 2020-21, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.
[Placed in Library. See No. L.T. 5943/17/21]

Report and Accounts (2020-21) of the Coir Board, Kochi and related papers

&, oY 31X Heww e HATT 3 od H31 (3ft wig v Rig aAt): w85y, § R
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(@)

(b)

(©)

Sixty-seventh Annual Report of the Coir Board, Kochi, for the year
2020-21.

Annual Accounts of the Coir Board, Kochi, for the year 2020-21, and the
Audit Report thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 5944/17/21]

Statements showing action taken by Government on the various assurances,

promises and undertakings

SHRI V. MURALEEDHARAN: Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Statements showing action taken by Government on the
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various assurances, promises and undertakings given during the Session shown
against each:-

1. Statement No. XXVIII Two Hundred and Twenty Eighth, 2013
2. Statement No. XXVII Two Hundred and Thirtieth, 2013-14

3. Statement No. XX Two Hundred and Thirty Sixth, 2015

4. Statement No. XV Two Hundred and Forty Second, 2017
5. Statement No. Xl Two Hundred and Forty Third, 2017

6. Statement No. V Two Hundred and Fifty Third, 2021

7. Statement No. IlI Two Hundred and Fifty Fourth, 2021

[Placed in Library. For 1to 7 See No. L.T. 5945/17/21]

I. Notifications of the Ministry of Housing and Urban Affairs
II. Reports and Accounts (2020-21) of MMRCL, Mumbai; GMRC, Gandhinagar and
NIUA, New Delhi and related papers

AR MR I PR A ¥ g wt ¢ Bive fPeR):  Aeiey, #
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l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Housing and Urban Affairs, under Section 58 of the Delhi Development Act,

1957, along with Delay Statements:-

(1) S.0. 668 (E), dated the 12" February, 2020, regarding modifications in
the Unified Building Bye-Laws (UBBL) for Delhi 2016.

(2) S.0. 770 (E), dated the 19" February, 2021, regarding fixation of rates
to be applied for enhanced FAR for residential properties, Coop. Group
Housing, Mixed Use/ Commercial streets and commercial properties
(excluding hotel and parking plots) arising out of MPD 2021.

(3) S.0. 886 (E), dated the 24" February, 2021, regarding modifications in
the Unified Building Bye-Laws (UBBL) for Delhi 2016.

(4) S.0. 1519 (E), dated the 9™ April, 2021, regarding withdrawing of
option for making payment of use conversion fee in four equal quarterly
installments in respect of the policy for Setting up of Fuel Stations on
privately owned Lands in National Capital Territory of Delhi.

(5) S.0. 1582 (E), dated the 13" April, 2021, publishing the "Transit
Oriented Development (TOD) Regulations".

(6) S.0. 2615 (E), dated the 29" June, 2021, regarding modifications in the
Unified Building Bye-Laws (UBBL) for Delhi 2016.
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(7) S.0. 2778 (E), dated the 12" July, 2021, regarding fixation of rates to
be applied for enhanced FAR for residential properties, Cooperative
Group Housing, Mixed Use/ Commercial streets and commercial
properties (excluding hotel and parking plots) arising out of MPD 2021.

(8) S.0. 2779 (E), dated the 12" July, 2021, regarding fixation of use
conversion charges for Mixed Use/Commercial Use of Premises and
Shop-cum-residence plots/Complexes later designated an LSCs.

(ity A copy each (in English and Hindi) of the following Notifications of the
Ministry of Housing and Urban Affairs, under Section 58 of the Delhi
Development Act, 1957:-

(1) S.0. 3518 (E), dated the 31° August, 2021, regarding extension of
time for one year /i.e., up to 15.08.2022 for applicability of existing
rate of External Development Charges  (EDC) leviable for
Godowns/Godown clusters in Narela.

(2) S.0. 3933 (E), dated the 23rd September, 2021, publishing
corrigendum to Notification No. S.0. 1882 (E), dated the

13th April, 2021.
[Placed in Library. For (i) and (ii) See No. L.T. 5936/17/21]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-
(i) (a) Annual Report and Accounts of the Mumbai Metro Rail Corporation
Limited (MMRCL), Mumbai, for the year 2020-21, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 5946/17/21]

(i) (a)Eleventh Annual Report and Accounts of the Gujarat Metro Rail
Corporation Limited (GMRC) (erstwhile MEGA Company Limited),
Gandhinagar, Gujarat, for the year 2020-21, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L.T. 5947/17/21]
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(B) A copy each (in English and Hindi) of the following papers:—
(a) Annual Report and Accounts of the National Institute of Urban Affairs
(NIUA), New Delhi, for the year 2020-21, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5948/17/21]

I. Notifications of the Ministry of Petroleum and Natural Gas

II. Reports and Accounts (2020-21) of IIPE, Visakhapatnam; GAIL (India) Limited,
New Delhi; EIL, New Delhi; and ONGC, New Delhi and related papers

ll. Reports and Accounts (2020-21) of the Employees’ Provident Fund Organisation,
New Delhi and SFPL, Noida and related papers

Ugiferad iR uIpfus 19wt A wsg WA ¢t IR aeft):  wEIey, §
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l. (i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Petroleum and Natural Gas, under sub-section (6) of Section 3

of the Essential Commodities Act, 1955:-

(1) G.S.R. 631 (E), dated the 14™ September, 2021, publishing the
Naphtha (Acquisition, Sale, Storage and Prevention of use in
Automobile) Amendment Order, 2021.

(2) G.S.R. 770 (E), dated the 28" October, 2021, publishing the
Lubricating Oils and Greases (Processing, Supply and Distribution

Regulation) (Amendment) Order, 2021.
[Placed in Library. For (1) and (2) SeeNo. L.T. 5949/17/21]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Petroleum and Natural Gas, under Section 62 of the Petroleum
and Natural Gas Regulatory Board Act, 2006:-

(1) No. PNGRB/Fin/8-0C(1)/2018, dated the 14™ May, 2020,
publishing the Petroleum and Natural Gas Regulatory Board (Levy of
Fee and Other Charges) Amendment Regulations, 2020, along with
Delay Statement.

(2) No. PNGRB/Tech/5-T4SRO/(2)/2020, dated the 18" September,
2020, publishing the Petroleum and Natural Gas Regulatory Board
(Technical Standards and Specifications including Safety Standards
for Retail Outlets dispensing Petroleum, Auto LPG and CNG)



(3

4

(%)

©)

(7)

(8)

(@

[20 December, 2021]

Amendment Regulations, 2020, along with Delay Statement.

No. PNGRB/Tech/1-T4SCGD/ (1)/2020, dated the 18" September,
2020, publishing the Petroleum and Natural Gas Regulatory Board
(Technical Standards and Specifications including Safety Standards
for City or Local Natural Gas Distribution Networks) Second
Amendment Regulations, 2020, along with Delay Statement.

No. PNGRB/Tech/19-ERDMP/(1)/2020, dated the 18™ September,
2020, publishing the Petroleum and Natural Gas Regulatory Board
(Codes of Practices for Emergency Response and Disaster
Management Plan (ERDMP) Amendment Regulations, 2020, along
with Delay Statement.

No. PNGRB/Auth/7-Misc  (03)/2015 (P-143), dated the
30" September, 2020, publishing the Petroleum and Natural Gas
Regulatory Board (Guiding Principles for Declaring City or Local
Natural Gas Distribution Networks as Common Carrier or Contract
Carrier) Regulations, 2020, along with Delay Statement.

No. PNGRB/Auth/1-CGD(07)/2020 (P-884)., dated the
30" September, 2020, publishing the Petroleum and Natural Gas
Regulatory Board (Authorizing Entities to Lay, Build, Operate or
Expand City or Local Natural Gas Distribution Networks) Amendment
Regulations, 2020, along with Delay Statement.

No. PNGRB/Tech/9-CapCGDReg/ (1)/2020(P-2138), dated the
30" September, 2020, publishing the Petroleum and Natural Gas
Regulatory Board (Determining Capacity of City or Local Natural Gas
Distribution Network) Amendment Regulations, 2020, along with
Delay Statement.

No. PNGRB/Fin/8-0OC(1)/2018(P-836), dated the 29" September,
2020, publishing the Petroleum and Natural Gas Regulatory Board
(Levy of Fee and Other Charges) Second Amendment Regulations,
2020, along with Delay Statement.

No. PNGRB/COM/3-PPPL Tariff(1)/2012Vol-IV(P-1018), dated the
29" September, 2020, publishing the Petroleum and Natural Gas
Regulatory Board (Determination of Petroleum and Petroleum
Products Pipeline Transportation Tariff) Fourth  Amendment
Regulations, 2020, along with Delay Statement.

(10) No. PNGRB/Tech/35-GasEx/(2)/2020 (P-1687), dated the

29" September, 2020, publishing the Petroleum and Natural Gas
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Regulatory Board (Gas Exchange) Regulations, 2020, along with
Delay Statement.

(1) No.PNGRB/Tech/15-IMSPPPLReg./(1)/2021-Volume(3) (P-3385),
dated the 8" September, 2021, publishing the Petroleum and Natural
Gas Regulatory Board (Integrity Management System for Petroleum
and Petroleum Products Pipelines) Regulations, 2021.

(12) No. PNGRB/Tech/1-T4SCGD/(1)/2021 (P-3369), dated the
8" September, 2021, publishing the Petroleum and Natural Gas
Regulatory Board (Technical Standards and Specifications including
Safety Standards for City or Local Natural Gas Distribution Networks)
Amendment Regulations, 2021.

(13) No. PNGRB/Fin/8-0C(2)/2018 (P-3270), dated the 8" September,
2021, publishing the Petroleum and Natural Gas Regulatory Board
(Levy of Fee and Other Charges) Amendment Regulations, 2021.

(14) No. PNGRB/Auth/1-CGD  (79)/2019 (P-770), dated the
8" September, 2021, publishing the Petroleum and Natural Gas
Regulatory Board (Authorizing Entities to Lay, Build, Operate or
Expand City or Local Natural Gas Distribution Networks) Amendment
Regulations, 2021.

(15) No. PNGRB/Tech/24-TPCA/(1)/2019  (P-354), dated the
17" September, 2021, publishing the Petroleum and Natural Gas
Regulatory Board (Third Party Conformity Assessment) Amendment

Regulations, 2021.
[Placed in Library. For (1) to (15) SeeNo. L.T. 5145/17/21]

Il. (A) A copy each (in English and Hindi) of the following papers, under

sub-section 4 of Section 27 and Section 28 of the Indian Institute of

Petroleum and Energy Act, 2017:—

(a) Annual Report and Accounts of the Indian Institute of Petroleum and
Energy (IIPE), Visakhapatnam, Andhra Pradesh, for the year
2020-21, together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 5950/17/21]
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(B) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—
(i) (a) Annual Report and Accounts of the GAIL (India) Limited,
New Delhi, for the year 2020-21, together with the Auditor's
Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 5677/17/21]

(i) (a) Fifty-sixth Annual Report and Accounts of the Engineers India
Limited (EIL), New Delhi, for the year 2020-21, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 5951/17/21]

(iiy(a)Annual Report and Accounts of the Oil and Natural Gas
Corporation Limited (ONGC), New Delhi, for the year 2020-21,
together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b)Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L.T. 5676/17/21]

Ill. (i) A copy (in English and Hindi) of the Sixty-eighth Annual Report of the

Employees’ Provident Fund Organisation, New Delhi, for the year
2020-21, under sub-section (2) of Section 74 of the Employees’

Provident Funds Scheme Act, 1952.
[Placed in Library. SeeNo. L.T. 5952/17/21]

(i) A copy each (in English and Hindi) of the following papers:—
(a) Annual Report and Accounts of the Society for Petroleum
Laboratory (SFPL), Noida, Uttar Pradesh, for the vyear

2020-21, together with the Auditor’s Report thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L.T. 5674/17/21]

11
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I. Notifications of the Ministry of Defence

Il. Reports and Accounts (2019-20 & 2020-21) of various organisations and related

papers

& FATT | o #At (3} oo1g Wg): HElgy, # fFrEfeiRad o3 |1 oo R Il

(i) A copy (in English and Hindi) of the Ministry of Defence, Notification
No. S.R.0O. 24 (E), dated the 2" December, 2021, publishing the
Cantonment Land Administration Rules, 2021, under sub-section (4)

of Section 347 of the Cantonments Act, 2006.
[Placed in Library. SeeNo. L.T. 5720/17/21]

(i) A copy (in English and Hindi) of the Ministry of Defence, Notification
No. S.R.O. 105, dated December 8 - 14, 2019 (Weekly Gazette),
publishing the Navy Leave Regulations, 2019, under Section 185 of

the Navy Act, 1957, along with Delay Statement.
[Placed in Library. SeeNo. L.T. 5721/17/21]

(A) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—
(i) (a) Fifty-eighth Annual Report and Accounts of the Hindustan
Aeronautics Limited (HAL), Bengaluru, for the year 2020-
21, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of
India thereon.
(b) Review by Government on the working of the above
Company.
[Placed in Library. SeeNo. L.T. 5715/17/21]

(i) (a) Sixty-ninth Annual Report and Accounts of the Hindustan
Shipyard Limited, (HSL), Visakhapatnam,
Andhra Pradesh, for the year 2020-21, together with the
Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the Company.
[Placed in Library. SeeNo. L.T. 5717/17/21]
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(i) (a) Annual Report and Accounts of the Mazagon Dock
Shipbuilders Limited (MDL), Mumbai, Maharashtra, for the
year 2020-21, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the Company.
[Placed in Library. See No. L.T. 5719/17/21]

(iv) (a) Annual Report and Accounts of the Mishra Dhatu Nigam
Limited (MIDHANI), Hyderabad, Telangana, for the year
2020-21, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b)Review by Government on the working of the Company.
[Placed in Library. SeeNo. L.T. 5718/17/21]

(v) (a) Fifty-seventh Annual Report and Accounts of the Bharat
Earth Movers Limited (BEML), Bengaluru, for the year
2020-21, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b)Review by Government on the working of the Company.
[Placed in Library. See No. L.T. 5716/17/21]

(B) A copy each (in English and Hindi) of the following papers:—
(i) (a) Annual Report and Accounts of the Institute for Defence
Studies and Analyses (IDSA), New Delhi, for the year
2019-20, together with the Auditor's Report on the
Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 5714/17/21]
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(i) (a) Annual Report and Accounts of the Institute of Hotel

Management, Catering Technology & Applied Nutrition,
(IHM), Bengaluru, Karnataka for the year 2020-21,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5953/17/21]

(b) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Bhopal, Madhya Pradesh for the year 2020-21, together

with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5954/17/21]

(c) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Bhubaneswar, Odisha, for the year 2020-21, together with

the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5955/17/21]

(d) Thirty-first Annual Report and Accounts of the
Dr. Ambedkar Institute of Hotel Management, Catering and
Nutrition, Chandigarh, for the year 2020-21, together with

the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5956/17/21]

(e) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Chennai, Tamil Nadu, for the year 2020-21, together with

the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5957/17/21]

(f) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Gandhinagar, Gujarat, for the year 2020-21, together with

the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 5958/17/21]
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(g9) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Goa, for the year 2020-21, together with the Auditor's

Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5959/17/21]

(h) Twenty-seventh Annual Report and Accounts of the
Institute of Hotel Management, Catering and Nutrition
(Society), Gurdaspur, Punjab, for the year 2020-21,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5960/17/21]

(i) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Guwahati, Assam, for the year 2020-21, together with the

Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5961/17/21]

(J) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Gwalior, Madhya Pradesh, for the year 2020-21, together

with the Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 5962/17/21]

(k) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Hajipur, Bihar, for the year 2020-21, together with the

Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5963/17/21]

(1) Thirty-sixth Annual Report and Accounts of the Institute of
Hotel Management, Catering Technology and Applied
Nutrition, Hyderabad, Telangana, for the year 2020-21,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5964/17/21]
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(m) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Jaipur, Rajasthan, for the year 2020-21, together with the

Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5965/17/21]

(n) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition
(Calcutta) Society, Kolkata, West Bengal, for the
year 2020-21, together with the Auditor's Report on the

Accounts.
[Placed in Library. SeeNo. L.T. 5966/17/21]

(o) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Srinagar, Jammu & Kashmir, for the year 2020-21,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5967/17/21]

(p) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Mumbai, Maharashtra for the year 2020-21, together with

the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5968/17/21]

(a) Annual Report and Accounts of the Institute of
Hotel Management and Catering Technology,
Thiruvananthapuram, Kerala, for the year 2020-21,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5969/17/21]

(r) Annual Report and Accounts of the Institute of Hotel
Management, Catering Technology and Applied Nutrition,
Shillong, Meghalaya for the year 2020-21, together with the

Auditor's Report on the Accounts.
[Placed in Library. See No. L.T. 5970/17/21]
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(s) Annual Report and Accounts of the Institute of Hotel
Management, Catering and Nutrition, Kufri, Shimla,
Himachal Pradesh, for the year 2020-21, together with the

Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5971/17/21]

(t) Annual Report and Accounts of the Institute of Hotel
Management, Catering and Nutrition, Pusa, New Delhi, for
the year 2020-21, together with the Auditor's Report on the

Accounts.
[Placed in Library. SeeNo. L.T. 5972/17/21]

(u) Annual Report and Accounts of the Institute of Hotel
Management, Catering and Nutrition, Lucknow, Uttar
Pradesh, for the year 2020-21, together with the Auditor's

Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5973/17/21]

(v) Annual Report and Accounts of the National Council for
Hotel Management and Catering Technology (NCHMCT),
NOIDA (U.P), for the year 2020-21, together with the

Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5974/17/21]

(w) Annual Report and Accounts of the Indian Culinary Institute
Tirupati and Noida, Uttar Pradesh, for the year 2020-21,

together with the Auditor's Report on the Accounts.
[Placed in Library. SeeNo. L.T. 5975/17/21]

(x) Thirty-ninth Annual Report and Accounts of the Indian
Institute of Tourism and Travel Management (IITTM),
Gwalior, Madhya Pradesh, for the year 2020-21, together
with the Auditor's Report on the Accounts.

(y) Review of Performance by the Government on the working

of Institutes at (ii) (a) to (x) above.
[Placed in Library. See No. L.T. 5976/17/21]
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MESSAGES FROM LOK SABHA
The Surrogacy (Regulation) Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

"In accordance with the provisions of rule 101 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to inform you that the following amendments
made by Rajya Sabha in the Surrogacy (Regulation) Bill, 2019, at its sitting held on
the 8" December, 2021, were taken into consideration and agreed to by Lok Sabha at
its sitting held on the 17" December, 2021:-

Long Title
1. That at page 1, for the words "National Surrogacy Board, State
Surrogacy Boards"”, the words "National Assisted Reproductive
Technology and Surrogacy Board, State Assisted Reproductive
Technology and Surrogacy Boards” be substituted.

Enacting Formula

2. That at page 1, line 1 for the word "Seventieth” the word “Seventy-
Second” be substituted.

Clause 1
3. That in the marginal heading, for the words "Short title, extent and
commencement”, the words “Short title and commencement” be

substituted.

4. That at page 1, line 4, for the figure "2020" the figure "2021" be
substituted.

5. That at page 1, line 5, be deleted.



10.

1.

12.

13.

14.

[20 December, 2021]

Clause 2

That at page 2, line 3, after the word "expenses", the words "and such
other prescribed expenses" be inserted.

That at page 2, after line 6, the following be /inserted, namely:—
"(ca) ‘Assisted Reproductive Technology Act’ means the Assisted
Reproductive Technology (Regulation) Act, 2021;”

That at page 2, line 7, for the words "National Surrogacy Board," the
words "National Assisted Reproductive Technology and Surrogacy
Board" be substituted.

That at page 2, line 16, after the words "medical expenses", the words
"and such other prescribed expenses" be inserted.

That at page 2, forlines 23 to 26, the following be substituted, namely:-

"()) "embryologist” means a person who possesses any
post-graduate medical qualification or doctoral degree in the field of
embryology or clinical embryology from a recognised University with not
less than two years of clinical experience;" .

That at page 2, lines 38 and 39, be deleted.

That at page 2, line 41, after the words "compensation for", the words
"medical expenses, health issues," be inserted.

That at page 2, line 42, after the words "surrogate mother", the words
"and such other prescribed expenses incurred on such surrogate
mother" be inserted.

That at page 2, forlines 43 and 44, the following be substituted, namely:-

"(r) "intending couple” means a couple who have a medical
indication necessitating gestational surrogacy and who intend to become
parents through surrogacy;”.
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15.

16.

17.

18.

19.

20.

[RAJYA SABHA]

That at page 2, afterline 44, the following be /inserted, namely:-

" (ra) "intending woman" means an Indian woman who is a widow or
divorcee between the age of 35 to 45 years and who intends to avail the
surrogacy;”.

That at page 2, lines 45 and 46, for the words "the National Surrogacy
Board or a State Surrogacy Board", the words "the National Assisted
Reproductive Technology and Surrogacy Board or a State Assisted
Reproductive Technology and Surrogacy Board" be substituted.

That at page 3, line 14, for the words "the State Surrogacy Board", the
words "the State Assisted Reproductive Technology and Surrogacy
Board" be substituted.

That at page 3, forlines 30 to 33, the following be substituted, namely:—

" (zf) "surrogate mother" means a woman who agrees to bear a child
(who is genetically related to the intending couple or intending woman)
through surrogacy from the implantation of embryo in her womb and fulfils
the conditions as provided in sub-clause (b) of clause (iii) of section 4;".

That at page 3, afferline 34, the following be /nserted namely:—

"(2) Words and expressions used herein and not defined in this Act
but defined in the Assisted Reproductive Technology Act shall have the
meanings respectively assigned to them in that Act.".

Clause 4

That at page 4, forlines 43 and 44, the following be substituted, namely:-

"(a) when an intending couple has a medical indication necessitating
gestational surrogacy:

Provided that a couple of Indian origin or an intending woman who
intends to avail surrogacy, shall obtain a certificate of recommendation
from the Board on an application made by the said persons in such form
and manner as may be prescribed.

Explanation.—For the purposes of this sub-clause and item (/) of sub-
clause (@) of clause (iii) the expression ''gestational surrogacy'' means a



21.

22.

23.

24.

25.

26.

27.

28.

[20 December, 2021]

practice whereby a surrogate mother carries a child for the intending
couple through implantation of embryo in her womb and the child is not
genetically related to the surrogate mother;" .

That at page 5, forlines 12 and 13, the following be substituted, namely:-

"() a certificate of a medical indication in favour of either or both
members of the intending couple or intending woman necessitating
gestational surrogacy from a District Medical Board;" .

That at page 5, line 14 for, the word "sub-clause", the word "item" be
substituted.

That at page 5, forline 23, the following be substituted, namely:-

"couple or the intending woman and the surrogate mother, which shall
be the birth affidavit after the surrogate child is born; and" .

That at page 5, line 24, afterthe words, "such amount”, the words "and
in such manner", be inserted.

That at page 5, line 25, for the words, "sixteen months", the words
"thirty-six months", be substituted.

That at page 5, forlines 37 to 39, the following be substituted, namely:-

") a wiling woman shall act as a surrogate mother and be
permitted to undergo surrogacy procedures as per the provisions of this
Act:

Provided that the intending couple or the intending woman shall
approach the appropriate authority with a willing woman who agrees to act
as a surrogate mother;" .

That at page 6, line 3, for the words, "the age of intending couple is
between", the words "the intending couple are married and between the

age of", be substituted.

That at page 6, lines 6 and 7 be deleted.
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30.

31.

32.

33.

34.

35.
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Clause 5

That at page 6, lines 16 and 17, after the words, "intending couple", the
words "or intending woman", be /inserted.

Clause 7

That at page 6, line 27, after the words, "intending couple", the words
"or intending woman", be inserted.

That at page 6, lines 31to 33 be deleted.

New Clause 7A

That at page 6, afterline 33, the following new clause, be inserted,
namely:-

"7A. A child born out of surrogacy procedure shall be deemed Rights of
to be a biological child of the intending couple or intending surrogate
woman and the said child shall be entitled to all the rights and  child.
privileges available to a natural child under any law for time

being in force."

Clause 8
That at page 6, line 34, for the words "implanted in the surrogate
mother", the words "implanted in the uterus of the surrogate mother" be
substituted.

Clause 13

That at page 7, line 37, afterthe words, "surrogacy clinic", the words "or

the intending couple or the intending woman", be inserted.

That at page 7, line 39, after the words and figure, "under section 12",

the words and figure "and communication relating to rejection of the
certificates under section 4", be inserted.




36.

37.
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New Clauses 13A and 13B

23

That at page 7, after line 45 the following new clauses be /nserted

namely:—

"13A. There shall be established a Registry to be called
the National Assisted Reproductive Technology and
Surrogacy Registry for the purposes of registration of
surrogacy clinics under this Act.

13B. The National Assisted Reproductive Technology and
Surrogacy Registry referred to in section 13A and to be
established under section 9 of the Assisted Reproductive
Technology Act shall be the National Registry for the
purposes of this Act and the functions to be discharged
by the said Registry under the Assisted Reproductive
Technology Act shall, mutatis mutandis, apply. " .

Clause 14

Establishment of
National
Assisted
Reproductive
Technology and
Surrogacy
Registry.

Application of
provisions of
Assisted
Reproductive
Technology Act
with respect to
National
Registry.

That at page 8, forlines 2 to 5, the following be substituted, namely:-

"NATIONAL ASSISTED REPRODUCTIVE TECHNOLOGY AN

D SURROGACY

BOARD AND STATE ASSISTED REPRODUCTIVE TECHNOLOGY AND

SURROGACY BOARDS

14. (7) The Central Government shall, by notification,
constitute a Board to be known as the National Assisted
Reproductive Technology and Surrogacy Board to exercise
the power and perform the functions conferred on the Board
under this Act.".

Constitution
of National
Assisted
Reproductive
Technology
and
Surrogacy
Board.
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39.

40.

41.

42.

43.
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That at page 8, lines 22 and 23, the words, "or experts of stri-roga or
prasuti-tantra” , be deleted.

Clause 15

That at page 8, lines 42 and 43, for the words, "one year", the words
"three years", be substituted.

Clause 22

That at page 10, line 27, for the words "State Surrogacy Boards", the
words " State Assisted Reproductive Technology and Surrogacy Boards"
be substituted.

Clause 23

That at page 10, forlines 29 to 31, the following be substituted, namely:—
"23. Each State and Union territory having Legislature Constitution
shall constitute a Board to be known as the State Assisted of State
Reproductive Technology and Surrogacy Board or the Assisted
Union territory Assisted Reproductive Technology and Reproductive
Surrogacy Board, as the case may be, which shall Technology

discharge the following functions, namely:- ". and
Surrogacy
Board.
Clause 24

That at page 11, lines 13 and 14, the words "or experts of stri-roga or
prasuti-tantra", be deleted.

Clause 25

That at page 11, line 29, for the words "one year", the words "three
years" be substituted.
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45.

46.

47.

48.

49.

50.

51.
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Clause 32

That at page 13, forline 9, the following be substituted, namely:—
"each of the Union territories for the purposes of this Act and the
Assisted Reproductive Technology Act. ".

That at page 13, forline 12, the following be substituted, namely:—
"the whole or any part of the State for the purposes of this Act and
the Assisted Reproductive Technology Act."

That at page 13, afferline 15, the following be /inserted, namely:—
" (/) an officer of or above the rank of the Joint Secretary of the Health
and Family Welfare Department-Chairperson, ex officio; " .

That at page 13, line 17 for the word "Chairperson” the words
"Vice-Chairperson, ex officio" be substituted.

Clause 34

That at page 14, line 12, afterthe words "may be prescribed", the words

"and submit the same to the National Assisted Reproductive Technology
and Surrogacy Board" be /inserted.

Clause 37

That at page 15, for the existing marginal heading, the words
" Punishment for not following altruistic surrogacy." be substituted.

That at page 15, line 8, after the words "Any intending couple", the

words "or intending woman" be /nserted.

That at page 15, line 10, for the words "commercial surrogacy", the
words "not following the altruistic surrogacy" be substituted.
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Clause 47

52. That at page 16, afterline 33 the following be inserted, namely:—
"(a) the prescribed expenses under clauses (b), (f) and (q) of
sub-section ( 7) of section 2; "

53. That at page 16, line 36 for the words, "the manner", the words "the
period and manner" , be substituted.

54. That at page 16, afterline 37, the following be inserted, namely:—
" (ba) the form and manner of application for obtaining certificate of
recommendation from the Board under proviso to sub-clause (a) of
clause (/i) of section 4;"

55. That at page 16, line 39, after the word "company" the words "and the
manner of such coverage" be inserted.

56. That at page 16, line 44, for the words "implanted in the surrogate
mother", the words "implanted in the uterus of the surrogate mother" be
substituted.

57. That at page 17, lines 17 and 18, for the words "the State and Union
territory Boards", the words "the State Assisted Reproductive
Technology and Surrogacy Board and Union territory Assisted
Reproductive Technology and Surrogacy Board" be substituted.

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Three Hundred and
Fourth Report of the Department-related Parliamentary Standing Committee on
Industry

&, oY 31R Heaw e HATe 3 oy #3A (3 Wi vara R a9t « A8y, § g,
oTY 3TR HegH IH HATTY Hae] SaT A (2021-22) YR [GHIT Heferd Iei Haelt

Gl il i & <9 61 =l gfiaded ¥ sidfde RieiRen & erafaad @
RIfT & Heg H Yap aehed FHT ol IR Il g
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MATTER RAISED WITH PERMISSION

MR. CHAIRMAN: There were some five notices under Rule 267. First of all, the
House should be allowed to function, then only you can think of it. That is why | have
not admitted them. Now, Zero Hour, Shri Ram Nath Thakur. ....(Interruptions)....

SHRI' JAIRAM RAMESH (Karnataka): But, Sir, we have given notice.
....(Interruptions)....

MR. CHAIRMAN: What is this? ....(Interruptions)....

Need to take effective steps to curb pollution in and around Delhi

1l I AR SR ([98R): U H8led, population o foaTst ¥ faeetl # & e
A AN A &1 .G ).... faeell § uTeyerd &1 R 9gd ©R19 81 ....(ag™). .

SHRI JAIRAM RAMESH: Suspension and resignation ....(Interruptions)....

SHRI K.C. VENUGOPAL (Rajasthan): At least, allow him, Sir. ....(Interruptions)....
Please allow the LoP. ....(Interruptions)....

MR. CHAIRMAN: All of you sit down. ....(Interruptions).... You sit down.
....(Interruptions).... My priority is functioning of the House, discipline, decorum
and decency. ....(Interruptions).... Debate, discussion and decision, that is my

priority. ....(Interruptions)....

SHRI K.C. VENUGOPAL: Please give a chance to LoP. ....(Interruptions)....

MR. CHAIRMAN: The other day, Friday, | had requested both the Government and
the Opposition to sit together and discuss and then see to it that the House is

restored and the decency and decorum is restored. ....(Interruptions).... The
Minister met me and really, the brief remains disappointing. ....(Interruptions)....
No placards. ....(Interruptions)....  Please, no placards. ....(Interruptions)....

SHRI K.C. VENUGOPAL: Sir, at least, hear the LoP. ....(Interruptions)....

MR. CHAIRMAN: My concern is discipline, decorum and decency.
....(Interruptions).... Debate, discuss and decide. ....(Interruptions).... This
is my wish. ....(Interruptions)....
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7 T 1 STHR: FHTULT HBIG, H e B0 A18dl &, (a8 ). .

MR. CHAIRMAN: If you are not interested, | am adjourning the House to meet at 2 o'
clock.

The House then adjourned at five minutes past eleven of the clock.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair

GOVERNMENT BILLS
The Mediation Bill, 2021

MR. DEPUTY CHAIRMAN: Bill for introduction.  The Mediation Bill, 2021;
Prof. S.P. Singh Baghel to move for leave to introduce the Mediation Bill, 2021.
....(Interruptions).... Nothing is going on record. ....(Interruptions).... Please.
....(Interruptions)....

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(PROF. S.P. SINGH BAGHEL): Sir, | wish to move for leave to introduce a Bill to
promote and facilitate mediation, especially institutional mediation, for resolution of
disputes, commercial or otherwise, enforce mediated settlement agreements,
provide for a body for registration of mediators, to encourage community mediation
and to make online mediation as acceptable and cost effective process and for
matters connected therewith or incidental thereto.

The question was put and the motion was adopted.
PROF. S.P. SINGH BAGHEL: Sir, | introduce the Bill. ....(Interruptions)....

faaer & < (3ft AferwTe]a @) W), 9 9 &1 Standing Committee T WY
..(TT)...



[20 December, 2021]

it SgHTafcr : AR HAT S (T, . WIS ST 4 G, 39 @A 370+ i i)
S| ... FEHT)... WISt 31T AT Y WIS TR SV, ...(QGEH)... Well # 7 31TV, Wit
..(TAHT)... Let him speak. ... (Interruptions)... 37 A &, WISl ...(IET)...

1. U491, g T9a : SUQUTIi A81e3, H 319! A1 9 39 [daf B Department-

Related Parliamentary Standing Committee on Personnel, Public Grievances, Law

and Justice @1 AT & el recommend Rl §I

it ITRHRY: gaIG| ... (@@AY)... TSIl ..@@4)... Now, the Short Duration
Discussion. ....(Interruptions).... CIEEIE] T\Pf gﬁ'ﬂ'[ 3R YR & fory dgd HERFIUJ[
v 21 ...(agT)... 319 39 IR 989 18 Y| ...(aHT)... TRIR [ 311ST 3 g
9 R 989 Bl AR &l ...@aHM)... I T AR 9RA & 81 ... aem). .
AR #AT I STa19 &9 & oY 938 &, 39 WX 989 conclude BT &l ...(TaHT)...
ST AHDA W I89 I S ...(@GEM)... YD AN R I8 989 Yo g A
L (IdYTH)... Now, Shri Syed Zafar Islam; nothing else is going on record.
....(Interruptions)....

SHORT DURATION DISCUSSION
*Situation arising out of cases of Omicron variant of COVID-19 virus in the country

SHRI SYED ZAFAR ISLAM (Uttar Pradesh): Sir, | once again thank you for giving me
this opportunity and | request the Opposition Benches to be slightly responsible.
....(Interruptions).... We are discussing something which is very, very important and
important for the society, not for any particular individual. ....(Interruptions)....
Sir, | request the Opposition parties to please understand, this is a menace for the
society. ....(Interruptions)... It is spreading like lightening speed.
....(Interruptions).... ~ The  WHO has made certain  observations.
....(Interruptions).... | think it is important for all of us to understand that it is for the
society, and please do not disturb the Parliament ...(Interruptions).... and better
listen to all of us and better participate in such discussion. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Zafar Islamji, please speak on the subject.
....(Interruptions)....

* Further discussion continued from 16.12.2021.
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SHRI SYED ZAFAR ISLAM: Sir, | want to highlight a few things that this is a new
variant of COVID-19...(Interruptions)... and it is important for us that the way it is
spreading in every other country, WHO, on Tuesday, has very candidly said that it is
spreading at a lightning speed. ...(Interruptions)... What does that mean?
...(Interruptions)...

it IU[UMRT : HUAT placard 7 @V, YT IR T W ...(@GEH)... I§ 98
HEIYUl 99T Bl ...aET)... 3 AN YT e R I3 ...(&aEH)... [ <2 AR
g & oy wead AUl fawy wR I8l =i 81 X8l 2l ...(ad™). .

SHRI SYED ZAFAR ISLAM: How much preparedness we have ....(Interruptions)....
it is something which all of us know. ....(Interruptions)....

it IUHRT : MY 3 W T4l AEd Il ...(HAY)... TSl 3MY E¥H Bl T <
..(THT).... &S, WISl ...(de). .

SHRI SYED ZAFAR ISLAM: The hon. Health Minister is here, he will give us a full
picture, as to what kind of preparedness, what kind of a position
....(Interruptions).... is taken by the Government. ....(Interruptions)....

st STHUTIfA: 39 ORE well § TS 8MI1, IR BT 3R Hel fb 3@ dleH <,
...(TT)...

SHRI SYED ZAFAR ISLAM: Because at the end of the day, ....(Interruptions).... it is
a menace for the society ....(Interruptions)....

it STHTTFY : AT YeRsidl 3R 9 favy W gl T 918d &, O § S% goftoid
E?'ITI ...(dYT)... Not anything other than this.... (Interruptions).... 37X I 399 fawg
OR qlefil, AT § SSTSId Gl ..(EET)... T A ART 391 HIT TR S| ... (aeT). ..
AT TASIAT MR ATABIT W dleAT d1ed &, dl H SOIoid o7 & oY dIR gl
..(TAT)... TS| ....(IIHT)...

SHRI SYED ZAFAR ISLAM: Sir, | request Opposition benches to please allow and
also request them to participate in the discussion. ....(Interruptions).... | will take
this opportunity to highlight something. ....(Interruptions).... Long ago, there was an
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English novelist, Charles Dickens, who wrote ‘A Tale of Two Cities'
....(Interruptions). ...

1l STAHTIIT : IATST ATART IR 379 59 ASaqVl (VT YR F&H &1 goil a1 a1ed] o
..(CAHT)... | 3TRIY BT § [ 31T AT 7T Hie TR IV 3R g9 Agayqu! fawyg
R g9l g < ...(ddYT)... Please go back to your seats. ....(Interruptions)....

SHRI SYED ZAFAR ISLAM: When we open this book, ....(Interruptions).... the first
thing he said, "It was the best of times, it was the worst of times, it was the season of
light, it was the season of darkness, it was the spring of hope, it was the winter of
despair.” ....(Interruptions)...." We had everything before us, we had nothing before
us." ....(Interruptions)....

it STAHTIRY : TSt MY AN 37191 AT IR AV 3R F&d Bl gai | ... )...
< & oY 3R qTeR & 7Y AHhIA 9gd Aecaqul 99 21 ...@aer)...  The

House stands adjourned till 3.00 p.m.

The House then adjourned at five minutes past two of the clock.

The House reassembled at three of the clock,
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Syed Zafar Islam, you
have already spoken, please make the concluding line. ....(Interruptions)....

SHRI SYED ZAFAR ISLAM: Thank you very much, Sir. ....(Interruptions).... EET
A &A1 9 | 3T HEcdqul Heolae R fIRIR A d1 R B! DI DR 8T 8, offh
JAFSTeE SO instead of behaving responsibly, they are behaving irresponsibly.
....(Interruptions).... dg dgd HEFNQ'U]( Hel 2 &% I8 39 & & ARG & g
HEaqUl & 3R gAfey § 39 W fawIR | 91 AT A8 g IMaxvig #A1 it ot gzt
R g, S 39 UR T B 3 ARN Dl W 39 W =14l He-1 arey o, dfdhT I dn
g1 8] DR I2 Bl H 9% b URYE AR Tellgdl uRYEd, T UR g1 bRl Free gl
T TRE A 37T BT IR S, T, 3T, DI RUIE ATS &, 9 RUIC H S, T 311.
ﬁw%ﬁﬁmwmﬁéﬁﬁeﬁmwwél What does that mean, Sir?
....(Interruptions).... It is a serious threat ....(Interruptions).... It is a serious threat

for the global community, for humanity and these people are not concerned, the
Opposition Benches are not concerned. ....(Interruptions).... They should be
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sensitive about it, but they are not. ....(Interruptions).... H g8 I 9redr E
...(FaYTT)..

IuqHTEIE (31t Ya=aR Biferan) : AF Y, 319 FAT SN a9 <3|

21t $IS STHY STAM : § Ig I T8 8, 3MMS A $i0ie DI RIGURH SR, a8t
Scel ARVE Il A 9¢ BT & AR A1I- A1 AfHhiA Wl Ioil | 9¢ 8T B ...(Tae ).
31reT Raguer VAT & o 89RT AReR 1 98d 9N sHRiesd forl € 3R S781 &l
JOTE 3 ST I8 helel H 7 MR TT TR 95T 59 dRE I HHhcdoll UIfiIm—<
B ST PR B B

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you,

1l 9T SR ST : T[h ATERT YT H3] SiT 7 Y6 W BITS-19 DI AT Bl
T G AR BIATS-19 b foIU TRNTIT HRIAT, ST 39T J 59 IRE I 9Idf IT I8
g ...(ag).. W), § 9gd WY § i gredr § b s WReR 1 9gd 4R
shRTefesd fordr €, o1t affHshieT g # Isfl | 9¢ T &, olfdhd fege H I8
REEd, 2ef g 3MfS B ST 81 AR H3A1 ST I8l &, AT dos 9 § Raare
DHRAT G (b HH A BH 3T ..(FaUT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You cannot come to this
side, please go to that side. Please go to your seats. ©H I 3TN X e fd
319 3191 HeH UR S| ...(GT)..

SHRI SYED ZAFAR ISLAM: They should take advantage, Sir. ....(Interruptions).... It
is important for them also to know about the initiatives taken by hon. Prime Minister
and the Government of India. ....(Interruptions).... Thank you very much, Sir.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. Now, hon.
Minister to reply. ....(Interruptions)....

@R 3R IRAR weamr w3t aen FRE iR Sdva w3t (ot waqg@ Aisfaan):
HEIqd, difde-19 Usfe IR g 991 9 991 & SRM Fdl HeTd 318 A1
el 7 U HEqul 95 T Bl ..(FAUM).. I H DIAS-19 HI U8l Y
13 STER, 2020 1 ATAT AT MR AT H FgH Ugell b4 gaT H [, 2019 H 4Tl
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T 27| I R wE H difds-19 Tefie i &1 af qof &) w ¥ 9% ue o
afeas Hsiid &, A W fawr 3 9af g8 iR AT ISRl 7 39 S8 & 1Y
39 OR IR 9 31U 1t IET....(SIaET)..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go to your seats.
....(Interruptions).... Please go to your seats. ....(Interruptions).... | am listening to
you; please go to your seats.

£ FAgE ASTaAT : WS SR [SIHI 8l 8T 81 b AT H 9 §9 WR Fdl =gt
B oY, T9 Pt FIAThR 75 AT FERT 7 37U g1l @] 3R [ &b STHIT Y gof
I [SEDH TeAT AT ... (TGHT). .

SUHHTEIE (311 IR BIferd) : IS Y A0l a4l 8l I8! o, it is a serious

discussion, ....(Interruptions).... It is a serious discussion, please go to your seats
and listen. ....(Interruptions).... If you have to say something, go to your seats and
say it. ....(Interruptions)....

31t FgE ArsaET: BIfde-19 B! RART B @ U ARGR 39 TR (A 8 3R 399
e & forw #8-d $x) <&l 21 Ul fRafa | fauer ok uer & | o | afe
3191- 319 GeITa U BIdt <1 31 SHh] BIIS] (e Bl cife § We & e al
BT § & sa WIRTH #er R, Sa AUl fIway uR, $9 =4 # 91T 7 ofd gy -
Bl 8 B TG IH dlel UTY 3fR qTeh! G| 1 BISY ! disturb [T - - T ST
g & o5 Sfa 721 21 ...@aem)... IS |9 @l 7 3fu Aeayul geima a3 8ld 8iiR
3T HETYUT GSITa! b YR UR AT dTel [&1 H 3R FRBR DIAS &b A action
plan AT, 1 I8 372y ITYNT BIdT, olfh1 I8 &1 ATl ...(TALT)...

iR Y A IuwwTede Heled, | 3fud JM- fawy =g+ =g b o
ST Tl H Covid crisis o SIRT AIGT Si o wIcd H WIRA = 36| aRe A TSTs oS! AR
S SIS H1 §H 38T IR el ...@aem)... S Bifds & AT Ydhole Blh]
oISl YT+ H#3) Sft 7 el fF pifas & amA ?'I@%f & forg treating, testing, tracing,
T ITST DI G, AR & STORI' -- UG HA] SH A SAI-SH BT, S DI ST 1 I8 |
foan ...caaem)... a7 |31 i 7 Q2 H Covid crisis & GRIHATT S B &7 & fofy,
I P ANIRD] B M b forg, AR Corona Warriors, R health workers 1
AieATiad fooan, S9! T 6T iR SHdT BNl 91Tl ... (IaET). .

AT SYAHTEdel Heled, 31 9d1d g¢ WRit @1 3@ © f& gfan @t &%
developed countries H ¥I agitations N 3R ST lockdown & AR IS UR 37T,
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ofh <91 & A1 S A Q?ﬂ AT B, 599 =819 Corona Warriors 3T health
workers I AicATed (BTl ...(QGET)... SHd ATl W S H 59 lockdown T, T4
Rl TG B1 qrd AIH BT AT e AR, 5/ Iy e HAl W Hedr Yhs' &
HqIETHT A HUd AT < T Wt B WT, ITH transportation & ﬁ'l({ special trains o
TR IR fa2er 4 89R I & S ANRS B &, ! a9 A at AT yawer &l
...(TTL).... SHD] RIS 7 Hdel MR H, dfed AR fI2a # 81 W& 8, I8 AR Uh
SUA gl ...(GET). .

Covid crisis & SRIHAT HIRT 1 Sl efforts Thd, ART = AT AT ST &
ﬁﬂ?c[ H S g forn, 9 UaRH & ﬂﬂT@‘cﬁ B9 containment zones RS 3R
containment zones M W BH dIfds & Pl HI Adb H successful B
..(TAYH)... 519 Covid pandemic Il Y&T 2T, SI¥ 2™ wave e | surge RREERI
3R <21 H Uhad AT & ReRRHAT g3, Ao &) ReRRHT g5, I9 9t
AGl St 7 IR-IR DT review o], IR-IR qa! dF HI ARG faam|
..(TALT)... I FHY AT TBR & expert groups IIRI T 3R I & respond
T T IHT U T AT &H <@ Dl [HeATl .. GET)... 3T o9 &H faea |
Fel 9 & iR fIva § 519 a1 & Covid crisis & IR # fexme glaT &, a1 gfear o
g )8 9 Covid crisis & 9 U o, Covid crisis G2l successfully manage
HA DI BRI BT, IHD! 3MTST GHAIT ¥R H AR 81 781 B ... (TaeTH). .

AT SUGHTEE HEIS Y, S¥P AT 3R 97 H BIfds W e & foIy qau
W{U’f aﬁé weapon %\r, SICH weapon g - vaccine. T H B indigenous vaccine Pl
research E_Fg; indigenous vaccine Bl manufacturing g‘s‘l (AdYT).... H@E’&, Udh QW
HHY AT, o9 9 H vaccine IR medicine sector H AT pharma sector ) Efﬁ's‘ research
BIci ofl, Tl research & approval & feTg 2-3 ATel & ST 2| - (FAYTH)... U911 HAT
St & effort W BAR TSR B UIATRT BR & q1e, qade Ufshar &I ff Wl
fpar TN R AT UfhAT b HIEH ¥ < H B research 3R T H BN
manufacture &1 E‘ﬁ vaccines B4 9 HEIM # el Tl I8 AR <9 & (oY |Aad T
SUA Bl ...(GET). .

ESEL Bl :lﬁ, 9 ¥ vaccine I manufacturing g9 & 915 130 drN\ISp Gl
SR, 130 BRI§ Bl MG BT vaccination BT U dgd dol deiol |
...(TALT).... AT 9 ST9 vaccination @1 dTd 31T &, AT SISTT BI ATETET b AUeT H
?\{ﬁ?ﬂ CaRSICIE dgd dH g, oIfd o i $feAT 7 ST vaccination drive TrY, <91
I ST 3R 3T IR &H A QT B 1A DN ...(ELT)... AN H Fr1 =g fd
UK @1 6 BRIS & BRI population &, T81 1% SIS 76% I §s o, 2™ SIST 70% &I &
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gl ...(EGHT)... USA H 1% SIS 72% 1 §% &, STHI H 73% B 8 ©, Sl H 79%
&I g% &l A I developed countries @ 3R T 99 countries H & SHINCFAN Bl
strong HET SIAT & <ifT S5 ATUET §a9 §s <91 AR H, huge diversity, huge
population, city, town, village, AT I8 Fe FRANT BT & qras[g I AT SI & qed
H 2 1 TR B b b YU | U VAT BH PR [T b 3Arof g o
88% I 1° SIS o7 bl &, 58% Pl 2" SISl T bl & 3R 3MTST QT Pl SATGTAR
population vaccinated gl g9 vaccination I & ATIH I T b ANIRGBI Bl
PITS F Yeb Heqqul GR&T BIRICT §g ol 3MMST o2 H 8 15T b U G A3 H
JFRAN 1 Wi ITAH 2 3R 17 BRIS SIoTol 99 W H IS! §s &l S0 IreAdl
ERIN manufacturing capacity E!@ IS ?{%?T[ Pl manufacturing capacity 31 EW@’
STotot Uit 718 8 iR 31Tel &1 719 H I8 capacity 9¢®R 45 BRIS SIoTsf Uil 718 81
STT ¥8! &l Indian research, Indian manufactured vaccines @1 A&T ft oot & B 3R &1
Gﬁ?miﬂdataWﬁ?ﬂ%ﬁwaﬁmﬁﬁﬁﬁmﬂﬂemergency use
authorization TSI &1 FUTIAT 81 I8 BAR forg IR ;& forg TRT & 919 B

...(TTT)...

SUHTEIe] HEled, o9 Ul fRUfT giclt 8, 99 <91 w@avifasd dR R TiRar=rd
BIAT §, G2 BT BT gedl gl 31 3MUD ATEdH | a1 2 6 39 |9 v i) 519
T Bl B, 99 G4 THEHT 9eT 9 9T § YR ofd 81 99 9 S AR B
W%\r,éﬂﬁm137aﬁ$@ﬁﬁadministerﬁﬂﬂ%§,ﬂgwmﬁﬂﬁéﬂﬂ%\’sﬁ?
IR o7 U 98d 931 SUafe WY T 89 S9! Uil il 7 6, &H S9! AIE]
FIT T HY? T 141 H 2.5 HRIS SIoTST administer BT g0 S A1 21 ...(LT)...

A SUGHTEIE HB1ed, 59 H primary school H UgdT AT, 431 I B Ueh
Y 1 M1 RET B ... S § 987 YT 2T, I AR Th2T IHT Sil {TehTer H
T | 9 IHI BH 1 primary school § U@+ dTel 950 &, <ifdh SI9 d MMHTIT H T
IR IF TH dchlol YT FHAT STt STe=T el ST & 1T 81+ AR I 3MHT
AT & WY H G DI I b QR STd $aRT S A S99 goT b g a8 4
BT T Y8BT ©, 9 b3 I4AT Sl 7 Bl AT fob “AR ST8T W 36T e Rdi g9RT”- 39
I IR ST P Il H HoTgAl 4t il 31 g el udn o o fHHtery rher vl St
3MMHTE H T, MBI AT 8, RIT €, I8 &H ol Udl AT ifhd 88 bdel ST gaT o
o 9T H P 38T 3N & 31X 37T Il AT I [Y3Tg dct oY AAT Idh! ARTS] B H
TG AT IS I 7RIS, 919 ST H B ST BT © Al 99 AN SAD! AR 8- I8
JMITIF B IR AT B A € <ifrs 3R I8t dfi—a Y politics BT Td UH TR R
W AR fa9er & oRT g9 81 ST 21 ..(aET)... 2.5 BRI STelol Udh & H administer
Eﬁ:ﬂ, ﬁ%ﬁéﬁfﬁﬁw%-ﬁﬁﬁﬁpopulation%ﬁlﬂ‘ﬂ@ﬁﬁ@ﬁ?ﬁ
administer 81 T, {5 <91 @Y ST=a1 7 far iR a8 WY v w31 S & Sfed &
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JTER IR [HaTl Ue #2301 it & SIS & AR IR S DI ST W JH 3T,
JET | DIy UAT BRAM el Fhall oA ...(aE)... 89 G491 T8 H301 St Bl 1
AIBHT & Adhd o-a% b ARSI DI 5ol GRE DR 8H YI HA! Sff BT ST &
AR, 16 ARG 1 91, VAT H4 edie fhar o 3k S99 Tdic & SMeR WX 2.5 BIe
SIS U &7 H administer B ST, 3MUHT SHD! ARTEAT BT AT o a1t @
3% 2, politics Talel I8 &, AMYDI Sl HeAT 8, I8 3T PHad J&d & olfdhd o
TS 7RG BT faw rar &, Uit FRAfa 7 afe 89 99 A1y fAaids Saa! aRE=1 &, dl
S I © 6 S99 &1 IRa T 9gal § AR Aqd! W IFqH BIIST & B
...(TGH)... 981&d, <2 H gaa (IR BT g §U, BA dhddl AT &1 el bl
e PIfere AASTHE H TS I Sl [T, T8 URT &1 -1 ... GE)... VAT 81 &, dieth
T BEC 99 US Hdhe 99 9 950 $© dIEl Wl 2l ...(agm)... S9 g & MR W)
3 ATl f&HT # SRR DIfdS B¥wl 96 &, Al 3P 1o1g W FAT Ul A TIRI B
! B ...(aUH)... SHD] TIRT b STTAR I97 H AR] IGRAT B Bl ST, 39D g
gAY BIfdS YhSI-1l declare fHaT Bl ...(@EHM)... 22,000 HRIS BYY & Yhi-Il &
HIETH G T M-S DI YT {1 11 2 .. (@aEH)... T Ta-Hed 99 09 o
T HN? ... (FAIH)... T TI-Hed 39 I ¥ v+ f$fgae giieed # ds &l
AT 9T ... @AUT)... IS g2ai § W 9@ effect 81, SHAMAT gzl & forw
separate beds @ AT Pl Y| ...(@&IHM)... 396 foIU ICU 9T S|
..(AYT)... 9281 & oy SR i IR dfiecied & a=eqt &f S| ... (aeT). ..
W ¥ e fSRgae # U RIS BUY & IBR idh 911 99| ..(aLH)... 3P
e 9 fefigae ik @i W) R IR FaRay & 81 5, d1fd s wiosy #
AN gq, o1 W gH =1 71 I8, &9 ST HASHE B Fd| L. (@GYH)... T 39
TRE DI |l TeaRAT B TG B ...(IIHT)...

IR & 9T 9 B 91d D, ol a9 J7T H NAhIT &b bhasf fedrs <
T B ..(@TUF)... &9 A 9 W odsd & U ugel W QU BY
21...(aUH)... 3R ST ¥ D & HAST 9¢d &, al V4! Rl § &9 |1 w2
...(TGHT)... AT R 272 ...(GEH)... ABIA Seel IRTET BT Y R[Ce dRYE
2l...(TaLT)... I8 Fa9 Ugal 24 TIR P ATSY MHIHT H AT ITATL....(LT)...
AP 918 U8 3R dgiel - qicqd™I, A9 S H graT TA71...( AL )... 39d 918
WHO = Eﬂ?ﬁ variant of concern declare ﬁb_ﬂT, Fifh Yz aﬁQ_C’ B behave EIﬁ"T[,
B e, HG HUR JRA BT effect I AT 1 BT - §1 AID] AT HRAI
3MATIH BIAT Bl...(@AYT)... T9¢ foTT WHO 7 %&T {6 I8 variant of concern &,
ST 3Ad SR detail H TSI DI S ...(@FHH)... WHO I SHH HUR ok 39
& BL...@aHM)... YRd R & IR F &7 W IFqh HUR ToR 917 Y
2 1...(AL)... TS 9RA H 161 B U Y &1 ...@FEH)... g1 § f99 g 9
HHST A 37T o, ST & §Y 9 H IT spread 7 &1, $9b [olf AR AHR
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DI AR A FABdT IG! ST & B....@aa™)... 59 Hie # a8 aRde uran T 7, g6
I BEIST Bl AT ool & wU H identify AT AR STBT high-risk countries & WY
H US| ... aUT)... &1 3 3 aTdl traveler BT XUS TRET-YRIRIR ¥ YIRUIC
R g 8, S¥dh 918 I8 31U BR IV 3R 8RR 9T & 915 981 4l 98 91 e+ a&
isolate Y21 AT &A1 & 915 98 fhY | S $Ral | ...(FIH)... T 39 A8 DI
SOPs declare Bl ...@AL)... {1 W0 G4 ICcd & A1 I DI ...(FTLTH)...
Ahexl, e A 31N A& o1 IR 4] e Ta-Hed | gIadid &f difd 39 IRYS &
deH H 9l R TaTHTH Bl information I ...(IAET)... 9 S Y H regularly
expert team %waéawwmﬁ%ﬁsgﬁmﬁwf@ﬁ%, <91 9 w7 R g,
SUDT KT effect gl &I %\', vaccinated STl UR T effect Bl X&T %\', non-vaccinated
ST OR T effect 81 YT @ - 89 371 AR AT BT day-to-day e &R 2 Bl
..(AI)... T B US WS 99 & XA Sl UGl &, IAD MR R Hiasy §
3R 391 # IRTT B Yo, A1 fEaha T 31U, 39& foTT A4l I T & U1 gaied /11
H Afsfma gl ...@aum)... T 9= 4 A 81, 396 fow 899 Covid
Package-Il, ECRP Package-Il H UTaer foam 21| 941 I<¢q & 1Y Bidll-3Y oy
fEfZae ofadt IR, WT oldd IR IR g d olael IR Sl Aeayul medicines &, 8H S
medicines & THR TP B ATeRS! FIRRAT B ol Bl ...(@dLM)... 59 Ao H &4
&I, I9 IB WP BT ST fHaT ST 3R 19 aTet {1 #, & 9 crisis # WY
f&apa 7 81, g9 I8 I il B P IQ! Bl ...(@IHH)... RIS BT capacity,
ITRATST Wie B capacity 3191 9¢ Gl 21 ...(ALT)... TS 89 48,000 ventilators
9t ¥ d& ygar fau 21 ...@agm)... 7 ventilators & Hde # HH-HH T=T A
comment ¥T 31TAT 2T & ventilator Teldl 81 8, ventilator § @RET B .(AqYT)...
AT SUGHTEe HEIGY, I UIfdfecad &1 vy 78l 81 ...(@@agm)... 519 U1 91
..(AHT)... 499 I8 T b 8, § A1 Rabls oI gAaT g ...@aum)... WA (Rfa |
Eﬁéﬁ% ventilator Wﬁ%\r, Eﬂﬁﬂ’ﬁ%{ T3 faT T ventilator 79 T¢e &1 feam
TAT 2, Ifh B WCd Bl Id &, ol BINICed Bl Sddl & iR 376 Sy T
T3 T4 &, 39y 41 BT fh 9l W Ta-ied forgax § f IE ventilator B9 e
%\r, IE ventilator install T AT %\r, IE ventilator 3BT ARE I T V&I %, 34 Q?T[ THTT
UF G| ...(dUH)... WX, &9 Bl o1 {971 R0 9 difetfcart 31 &1 e W) 78
S A1 &l ....(GE)... 3157 48,000 ventilators @1 RUIE ¥ Ta-+ed 7 & gl
...(AHT)... AT SUGHTEIS HBIGY, H I8 §AfTY die] Y81 3, Fifdh 8TSd & dTex
SR R I8 91d Io BIT f ventilator T T8I BT B, ventilator H WRTE! 2l
...(GET)... Ventilator Tl Y&T &, T MUD T AT - FEl 8, I8 Rbis § T8l
PR AT 8, RiP T allegation T T AR I &1 (AT =1(2Q] ...(GHT). ..
R A1 /MIE & o o vy aifafced &= &1 8 € 921, Nay-U_ey &1 € & Tall
..(TAUF)... TRHR P 3R H F 39 [TTI IR HH gifeticrT HI1 & 21 ared @l
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...(TALT)... 5G9 #3T St 1 W B8l 2 T 39 dIfde Hgd & FH <3 &l Uh
BIHR IS Bl ...(aLH)... I 1 Fs 997 B &, R+ aifafcas @<t 8 9ot 2,
AfSe A @t e & A1 I gV fawa i)+ g9 fifafeas o)1 3% @, I8 <9
& ToTg 31281 18] BIA1 21 ...(GE ). .

HEIGY, U Vil fRARY oft, 519 <91 7 Wb 99 Tet 2T oY, 97 H sifeRfio @t
fEATS TdhaH gt oY 3R S &1 STRISH &f feHTE 981, I & RIS BT HrSa=
dell Yo fopar | -..(FdYT)... 1,000-1,500 Iﬁ'@_@ T DI average requirement
gl oY, 98 9edx 9,000 Hifgd e & uTeT 81 T3 ....(=agT)... VAt Rufa # smg
B AieaRr Al $R forT, AfhT S U S8 | ORI S8 of ST & T logistic
IRV, 3T T8Y BT Shx ARV, I8 Tl-XTd Al WST el 81 FhdT AT, Afh- Y=
HAT ST =T BIRY BI, TIRGIE &b I BT BT H o T, TR ShR ABR S Tl
oM, faqer 4 SR HIMET Yo (BTl .. (@@E)... AR IUGHTEIE Haied, U9l
fRIRT # AgT BT DI Aaegdhal &1, FUIE B B AaLIHAT A {6 Afery, TRHR
3R] R VB! B, BH WGQ B ©, ol UAT Te! [l 11 3R I geh HI XIS g
AN ...AYT)... g AN I Tl MY 3R I8 DI H STHY AT BT HOR Rl
1| ...(EYT)... S8 BICT Al HYR BRAT (1T, WAfhT I G B a1 a1 |
..(ALT)... H MBI o, b HEl Glell HRA &/ ... FaL)... § 39 I I8
eRYT <G BT AT, SATY g1 Ual ¢ ... a8 )... gail faadhd gs ot fh She gH
T 9, A WTell B B SHTE 8i ol ...(@agr)... DIt HoR Hdl foran & g4
SI9T T8, <Ifh= IR ST AMRT T, ol I G &l ey ) &1 arfev off|
(TAIM)... Th T8 a faapd off, afeT S0 o o wifafead g oft
...(TAHT)... AT SUIHTETeT HEIGd, SN a1 UTfelaTHE & floor TR comments 81T
o 3R KT ¥ Dls O 91 Bl AN ...@@ag)... VT [RAfT 3 84 difdrfee &= &
3cTaT | AT o BId, dl 31151 84 AT H Sil shise Far 2, S99 Hl SraT
e fire FaHdT o1 ... @ae)... I8 vy i &1 T8l 8, I8 fwy 93 s uiss &
g, I F MR BT B ...(TIE)... JNTST 317 A1 @t fedt oft &l 3 =7l S8y, a=r
S DIfIS HISRTA HIore IR Irard sRll, a9 d BRI Bl &1 G181 Bl
..(TFHT)... 3P Hg W A1 I B B TR S| ... (@@EH)... I Ul T8
Hl b T ATl o TR A fhar 2, afew 9 w231 {6 98 wRa 7 o faaman 21
...(TLT).. TS 1T BT B ..(FET).. 391eTq Ui RARY & &7 A9 AN Bl ane
RrThx 1 SHBT AT BRAT B ... HT)..

AT SUAHTEE Haled, 5Iq NI &1 91 o1 I&! B, o ot #9 gan f
ST H 3T 161 BHSl RUIC Y B ...(dHH)..J BAST 3737l Ied H 3TeT-
3T &l ... FEHH).. J BT ISR H 8, ORI H 8, 8RS H ©, HUICH H g,
IR U H &, el # & 3R ISHTg H 81 3MTST 39 94! SFIEl IR Bifds Hist RUie
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gU B ...(a)..d HIfds Hdsl RS a3+ & forg, sarer SRe & & forg &ik
genome sequencing El%'ﬁ & foTg 3ot 38 oI BTH BN B & o (FIYT).. 31T QU
per month 30,000 genome sequencing Pl capacity BRI B off Bl . (IdYT)... 1SR
TRE | g’ﬁ'ﬂT genome seqguencing CRGIl %\*, R timely genome sequencing X
T Bl .G, 37T 89 I8 ST &1 B W1 Y% o a1 & o 3fear § gard
IR 39 INTC W IHaT B I8! & AT Tl DR I8! &l ...(GEH)... T8 qH I &
oY TR STAT AT BT &l ...(FGEH)... D IRTVE BT Hear STdq D
IS SR TART IR BT R shae 8 I8 8, SIh! ¥ ol 8l <8l Bl
...(TGHT)... TSl Yob WATE H Iqb! I RUIS 371 S1Qfl, 1A AR R &9 $B
BT Y| ... 7RT G4 H AT & & T8 TRPR Bl AR F dehell U Jalfed
31T &, FTH Government Spokesperson 31TR SHIHIM & Y81 &, ol 3T HUAT 9
B TR &1 IfY) ..(@@aET).. S ek dce Jsce © fob g # w1 =
21 7, 3fsa1 § 1 = <eT 7, aRUe @l Hade |1 8, S9d SR aeH Sifufrae
FIT 91 X1 &, 3R AT HRAT 3, IAD (oY JAfeH &b gIRT BRI SHIHA T STt
2l ...(Jag)..39d IAAd], 59 g4 HHI TR ¥ DY d1d R ©, Al IAY HH
BRI W1 fhUe I & 3R Sl {1 RT3 1 fobue &1 Il &1 ... (aeT).. 39
IR <Y H IE el &8F ST Bl ...(GH).. T&T 9 Sl SHIHe ffet, T81 9 i yedisd
firet, IET A Sl HIidlal fSdeiaR 8, 39 &1 Bidll B)AT &l ...(JaH)... TAR I
3ITST TSI SHIHLM UL Bs 7, SHH WHO 7 91T 8 3R BAR AIsfewed W g9
91 W G89d © & difds AfSRIT o1 Wieiaid, S Seel dRUe, T IRYe qeIr o1
a4 IRTeH & foru 8, 981 Hicidla s forg it 21 ...(@agm)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Go to your seats.
...(Interruptions)... You all go to your seats. ..(Interruptions)..

S1. AT ATSIAT : AT T2 H ST 161 B 37 Y 8, I7H I 13 TRUT hAS YhaH
Higes %, 80 TR¥T Hawl asymptomatic g AT 44 HIST H I b BIhY 3T BR
el Y Bl ...(FAHH)..3S & &9 § BRI I8 Pl RART B ...(&@EH)... 3T
3N dRIRA 96 HEISl db BIS B3N &l ...(FdYH).. A GHI AT Pl ToR
3Nfepie IRTe TR TR ! &l ...(@ag™).. 98 IRTT 3 dret =1 # IR &
ghac B, IAB! U & W V23l AUT §H N[elRell TSATgoR] [SaelaR dd Iel|
..(TTL).. A MY Fgd R & {6 AT Bdel IHh AR IR BN AT (YT
ITATDT BHITSTY, IHP YR YR & 37T ST bl q18Y, Al 31 I & [ Ferga
ST § I BRI T8l BT ..(@@aHT)... 9 9)E 4, B 99 IR ¥de 99 4
A WIET B, AP MR WX -- 37 dTet {1 H UG Hel 96 -- 39 | &7 ol o
fpaT 8, D! B B 3! ARE A SHBT ATHAT B UTQH| ..(FGE).. .S & 1
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AR A1 HTHR AT Al St & =fcd H A drel fadl | BIfTS &b FH (=1
TASTS ASd e 3R IFH G4 BT AT fHet, T&! A 37Ul 8, T-IaTg| ...(AGE). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you, hon. Minister.
...(Interruptions)... You go to your seats. | appeal to all of you to go to your seats.
We have one very important discussion just been concluded. ... (Interruptions)...
We have another very important Bill. Please go to your seats and have your say.
There is a Statutory Resolution. Please go to your seats. ... (Interruptions)... Now,
we will take up the Narcotics Drugs and Psychotropic Substances (Amendment) Bill,
2021 and its Statutory Resolution. Shri- Shaktisinh Gonhil. ... (Interruptions)...
Statutory Resolution, please. ....(Interruptions).... Shri Shaktisinh  Gonhil.
....(Interruptions).... Please go to your seats. It has started now.
....(Interruptions).... Let the speaker speak. ....(Interruptions)....

GOVERNMENT BILLS - Contd.

*Statutory Resolution disapproving the Narcotic Drugs and Psychotropic Substances
(Amendment) Ordinance, 2021
and
“The Narcotics Drugs and Psychotropic Substances (Amendment) Bill, 2021

it wiftpfre Mgt (o) : #elgy, # FrefaRad Hehed SufRId o g:
"fp g 99T 30 RIdwR, 2021 BT URT & Ui gRT IRATUT W@dh N iR
AT UgTef (HRNET) AT, 2021 (2021 B 4. 8) BT MRAIGH Bl 51"

HBIGY, Ig Sl JTFS¥ 8, T8 SAROIA] H I STl 2, d91 STRaxd o (o1 2l
ATIT ST el 81 37791 g9 ot 91 feapd @l a1q a8 & 16 # .. (caaem ). .

THE  VICE-CHAIRMAN  (SHRI'  BHUBANESWAR  KALITA):  No, no.
....(Interruptions).... It will not go on record. ....(Interruptions)....

it wifepRie Miger: 98 919 S Ared .. (aem)...

* Discussed together.
* Not recorded.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This will not go on record.
....(Interruptions). ...

it wifepRie Mftet : & favy W e @1 &, W ... (caaem)...

IUqHTEIE (3Tt YIAaR Piferar) : MY [ R qifer| ...(@@e). .

it wiferRRre Mifge : § favg o= 91at =71 2. (caum)...

SUqHTETE (31t YaAaR Fiferar) : 81, Y YT R qifer| ... (ag™). .

SHRI SHAKTISINH GOHIL: | have moved it and | am on the subject.
....(Interruptions)....

SuqHTegs (S YEasaR wiferan): S vy )R T8 8, 98 Rl d T8l SR
...(TTET)...

3t wifepRe Mifger: § 9wy W) 9T J81 g1 ...(@@YM)... | am on the subject.

....(Interruptions)....
SURHTIE (31 YR Fifera) : MY 9 R qiferd ... @aem)...

SHRI SHAKTISINH GOHIL: Sir, | am on the subject. ....(Interruptions).... H fawg
UR g7 PR IE1 &l 39 A9 H {1 R4 geb TS 1 e &I, AT S ....(FFE).. 3R]
Sd HUR dIe BT JABR &, D [T DIy AT Aol DR Fhdl (& * ...(TIH). ..

SUAHTEIE (311 Ya%aR Fiferdn): I8 49 781 21 I8 Rbls A a1 SR, Hifh I8
9T Ae1 & T9e LI 21 ...(@aET)... 3 RSlege 9d & I8 87...(FaEH ). .

it wiferfie M =, § RSege qd $< &1 §l... a8 ). ..
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): All right. Resolution

moved. ....(Interruptions).... Please sit down. ....(Interruptions).... Resolution
moved. ....(Interruptions).... Now, Shrimati Nirmala Shitaraman to move a motion

* Not recorded.
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for consideration of the Narcotic Drugs and Psychotropic Substances (Amendment)
Bill, 2021. ....(Interruptions)....

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN) : Sir, | move:

"That the Bill further to amend the Narcotic Drugs and Psychotropic Substances Act,
1985, as passed by Lok Sabha, be taken into consideration."” ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Would you like to speak?

....(Interruptions).... Since you are going to reply also, so speak in short.
....(Interruptions)....
SHRIMATI  NIRMALA  SITHARAMAN: Sorry, Sir. | couldn't hear you.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Since you will reply also,

you can speak in short now. ....(Interruptions)....
SHRIMATI NIRMALA SHITARAMAN: Sir, | can speak in my reply.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): In short, you can speak,
please. ....(Interruptions)....

SHRIMATI NIRMALA SHITARAMAN: Sir, this is an Ordinance-replacing Bill.
....(Interruptions).... | quite understand the Opposition if they object to Ordinances.
....(Interruptions).... But the Ordinance had to come in because the Parliament was
not in Session and there was an order of the High Court of Tripura which very quickly
wanted us to take it up and therefore we had to bring in the Ordinance.
....(Interruptions).... And like the way, rightly, it is always pointed out that
legislation should be the better route. ....(Interruptions).... Now, in order to replace
the Ordinance, we have come with a legislation. ....(Interruptions).... | wish the
Opposition participates in this debate and then passes this legislation which shall
replace the Ordinance. ....(Interruptions).... Thank you, Sir.

The questions were proposed.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The motion moved.
....(Interruptions)....  The Statutory Resolution and motion for consideration of the
Bill are now open for discussion. ....(Interruptions).... Any Member desiring to speak
can speak now. ....(Interruptions).... The first speaker will be Shri Digvijaya Singh.

it fefraora R (Fe v : AT SUwHTede] ARiGd, U8 fdd TRSICHRT & N |
g, TN I H 39 ARPICHT Bl aolg | RI aT U] Ra1E 81 ¥8! 31 I 39 a1d &l
59 © [ I8 ARBHR 7 Al 11 BT grer Rl 2 AR 7 15 FHT 131 BT YT B
e 21 ¥ I a1 ATEAT G [ 2014 I PR Tab 3pTeHE, RoH b dlRehe e
TS ST ET 2, 3MUdh TRBICHd I DI BT I T b [oTY, 3TIdHT DR bl
TdT S & T 6 ATl o1 hael Jg! Fel 8, 39 ARPICHT & < fhd-fhd

SUHHTEIE (311 YEI%aX HIfera): MY 9T R ifeR ... )... I8 Rbis H T8l
STRITI....(STGE)...

it fefraera R : oy es¥ 1 oifER # A1 ATy ...(@@agT)...
SUHHTEIE (31t YIAaR Fiferan): We & A I8 [J9Y T8 Bl ...(FaIH). .
sft fefracra R : o9l v % ... (caaEm)...

SUqHTEIE (31t YaA=aR Biferar) : Y AV W e | ... @aLH)... I§ Rble R 8]
SR .(AdHYTH)... This will not go on record. ....(Interruptions)....

#ft fefaea R 7. .@aum)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You speak on the Bill.
....(Interruptions).... 34 fda TR diferd| I8 RPIS § A2 IRAIL...@AL)... This

will not go on record. ....(Interruptions)....

it Refracra R - © ..@aum)...

* Not recorded.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It is not going on record.
....(Interruptions)....

s fefaea e

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Have you concluded?
....(Interruptions)....

it fefraora R«

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This will not go on record.
....(Interruptions).... This will not go on record. ....(Interruptions)....  Message
from Lok Sabha ....(Interruptions)....

MESSAGES FROM LOK SABHA - Contd.

(1) The Appropriation (No.5) Bill, 2021
(DThe Biological Diversity (Amendment) Bill, 2021.

SECRETARY GENERAL: Sir, | have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

Q.

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Appropriation (No.5)
Bill, 2021, as passed by Lok Sabha at its sitting held on the 20" December, 2021.

2. The Speaker has certified that this Bill is a Money Bill within the meaning of
article 110 of the Constitution of India."

* Not recorded.
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)
"| am directed to inform you that Lok Sabha, at its sitting held on Monday, the

20" December, 2021, adopted the enclosed motion in regard to the Biological
Diversity (Amendment) Bill, 2021.

2. | am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the Members of Rajya Sabha appointed to the Joint Committee,
may be communicated to this House.

Motion

"That the Bill further to amend the Biological Diversity Act, 2002 be referred to
a Joint Committee of the Houses consisting of the following 21 members from this

House:-

1. Dr. Sanjay Jaiswal

2. Ms. Diya Kumari

3. Dr. Heena Vijaykumar Gavit
4. Smt. Aparajita Sarangi

5. Shri Raju Bista

6. Shri Pallab Lochan Das

7. Shri Santosh Pandey

8. Shri Prathap Simha

9. Shri Jugal Kishore Sharma
10.  Shri Brijendra Singh

1. Shri Ajay Tamta

12. Shri Jagdambika Pal

13.  Shri Gaurav Gogoi

14. Ms. S. Jothimani

15. Shri A. Raja

16. Dr. Kakoli Ghosh Dastidar
17.  Shri Sridhar Kotagiri

18. Shri Prataprao Jadhav

19. Shri Sunil Kumar Pintu

20.  Shri Achyutananda Samanta

21. Shri Ritesh Pandey
and 10 Members from the Rajya Sabha;
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that in order to constitute a sitting of the Joint Committee the quorum shall be
one-third of the total number of Members of the Joint Committee;

that the Committee shall make a report to this House by the last day of the first
week of next Session;

that in other respects the Rules of Procedure of this House relating to
Parliamentary Committee shall apply with such variations and modifications as the
Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this House names of the Members to be

appointed by Rajya Sabha to the Joint Committee."

The above motion was adopted by Lok Sabha at its sitting held on Monday,
the 20" December, 2021."

Sir, | lay a copy of the Appropriation (No.5) Bill, 2021 on the Table.

GOVERNMENT BILLS - Contd.

Statutory Resolution disapproving the Narcotic Drugs and Psychotropic Substances
(Amendment) Ordinance, 2021
and
The Narcotics Drugs and Psychotropic Substances (Amendment) Bill, 2021 - Contd.

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, | have a point of order.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): What is your point of order
and under what rule? ....(Interruptions)....

SHRI G.V.L. NARASIMHA RAOQO: Sir, it is under Rule 238 - Rules to be observed while
speaking ....(Interruptions).... Shri Digvijaya Singh made certain defamatory
comments. ....(Interruptions).... He made allegations for which he has not given any
substantiation. Rule 238 (vii) talks about using, "Utter treasonable, seditious or
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defamatory words" . ....(Interruptions).... He has used defamatory words against
the Government and these allegations must be removed from the records.
....(Interruptions)... He has made the allegation that there are members in the
Government who are actually accused of certain violations under this particular
proposed Act. ....(Interruptions).... So, | would request you to please get his
remarks deleted from the records. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri Suresh Gopi. ....(Interruptions)....

SHRI SURESH GOPI (Nominated): Thank you, Mr. Vice-Chairman, for giving me this
opportunity. ....(Interruptions).... | rise and stand in fullest pride in support of the
recommendations made through amendments in the Bill related to the Narcotic Drugs
and Psychotropic Substances Act. Through my thorough understanding of the NDPS
Act, the main intention is to see that illicit manifestation of drugs are curbed in view of
protecting the citizens of the country - culturally, medically and in all other aspects.
This has a very holy connotation with the substance of what is said in Arthashashtra
by Chanakya. "To kill a country, to kill the prospects of a country, the probabilities of
a country and its growth, you kill the culture." This is what is exactly happening
around the world aiming at having a secret agenda for some developing nations. As
was rightly said by Shri Digvijaya Singh in his opening line, it is definitely hacking the
youth of our country.

Sir, | would like to make some very emotional references to some happenings
which are being staged in Kerala, which is a very small State in India, the unholy
manifestation of drugs, the industrialisation happening in the name of drugs, wrong
manifestation, drug parties. ....(Interruptions).... | don't want to make references to
other States because it's not that | belong or | don't belong to, but this is a straight
understanding out of straight observation from the mishaps which have been
actually dipping the whole State in tears. ....(Interruptions).... My straight reference
is to the accidental death or murder of two young models, two little girls, who had
gone to a party which was a drug party. They were almost dragged into a forced rape
or prostitution. ....(Interruptions).... And, what was the outcome? They had to find
an escape route. They took the help of two young gentlemen. They fled the place,
but the drug influence chased them. There was a road rage and in the middle of
night, right in the centre of Cochi city and right on the centre of the road, the two girls
were finished. ....(Interruptions).... You may call it an accident, you may call it a
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killing or a loss of life out of an accident, but it is very evident to the people of Kerala
that it was a planned murder. ....(Interruptions).... All this is happening again and
again. The very next week, we had a similar incident minus the accident or the chase.
Another pack of drug parties were brought to book, but the saddest thing is that the
law-enforcement system, which should be taking care of such activities, handling
them properly and appropriately, they are also hand in glove with such drug
industrialists. ....(Interruptions).... So, | think, Killing the culture of India through
Kerala is killing what the prospective nature of our country should be.
....(Interruptions).... 1t is an open agenda and that is why such substances cross
our periphery from inside the country, from some States which originate from the
western region of our country through the sea coast. ....(Interruptions).... So, |
think, the intention of Narendra Modiji Government, through our dear Finance
Minister, Shrimati Nirmala Sitharaman, an attempt to bring in appropriate
Amendments to this Bill which stands totally vindicated and acceptable to the courts.
....(Interruptions)....

Sir, | understand that this is critically important to discuss the illicit and licit use
of drugs and the crisis related to them. To keep the mental and physical health, and
the social living conditions, we are going to miss out on an energetic and health
community for the next generation if this menace, especially the illicit use of drugs, is
not handled properly in a befitting manner now. ....(Interruptions).... So, this Bill,
which has been brought up now in the House, stands vindicated. For that very
matter, | wish to say again that | fully and wholeheartedly support the Bill.
....(Interruptions)....

However, | feel | need to raise some concerns from a certain segment of the
society, which is the divine medical disbursal segment, a critical area including both
the dispensing and receiving entities of licit application of drugs. On the one hand is
the issue that these drugs are addictive in nature, and, on the other hand, the tragedy
is that 98 per cent of the ailing and deserving citizens do not have access to pain relief
which is the responsibility of the democracy. ....(Interruptions).... Sir, through you,
| request the Members to cooperate and permit me to speak. | am talking for the
youth of this country, the future of this country. Please.

Sir, 98 per cent of the ailing and deserving citizens do not have access to pain
relief which is the responsibility of the democracy. We cannot fail in that. Both these
issues, the risk of addiction as well as unrelieved pain are menaces which need to be
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handled carefully. ....(Interruptions).... Sir, at least, my friends of the left parties
should not be joining in all this because Kerala is the most-inflicted and affected State
in the whole of India, if we take into consideration its volume or quantum. Opioid
medicines are essential for pain relief in about 75 per cent of people with cancer and
data shows that there are 25 lakh Indians living with cancer in the country who have
the kind of pain which cannot be relieved without a morphine shot or other opioid
medicines. We should be thoroughly aware of the destruction an unrelieved pain can
cause. Right now, as | stand before you, there are about ten lakh Indians reeling
under pain. Anyone from a palliative care centre will be able to narrate the trauma
patients go through in different ways because of pain. The instances are countless
where people who are not able to withstand pain, try to even end their lives. The
number of those who have contemplated suicide, turned successful or failed and
returned back to life from their attempts with bruises and more thudding pain or more
pain, are alarming. You have to go through every nook and corner of the country to
gather the real numbers or the real data. The National Crime Records Bureau states
that more than 26,000 people kKill themselves every year due to health-related
sufferings. In 2019, the National Medical Commission set up under this Government,
has included 'pain management' in the medical curriculum. But this knowledge
acquired from faculties becomes useless if there is no access to medicines.

Hence, it is imperative to bring safeguards to prevent inappropriate and non-
medical use of opioid medicines like morphine and its variants. At the same time, we
have to put in place the guardrails of necessary law, policy and professional efficacy
to ensure pain relief and palliative care to the needy. The fact that this is possible has
been demonstrated in several countries. Zero abuse may be an impossible dream to
achieve but these countries have achieved the principle of balance almost completely,
preventing the risk of diversion for non-medical use, while at the same time, ensuring
the safe access to those who need it very badly.

In Kerala, rational rules have been successfully implemented since 1998. More
than 170 recognized medical institutions stock and dispense oral morphine for use by
people in their homes. Injectable morphine and other opioids are reserved for use only
in hospitals. There has not been a single case of diversion in the last 23 years. It is
supportive data, | believe. If this is possible in a State like Kerala, which is one of the
smallest States in India, and even a low-income country like Uganda, alongside the
developed western countries, why is that only two per cent of Indians have access to
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proper pain relief? It is because the medical practitioners for a long time have been
complaining of harassment and misdirected investigations against entities engaged in
legitimate dispensation of narcotic drugs, psychotropic substances and controlled
substances. ...(Interruptions)... In 2012, the Parliamentary Standing Committee on
Finance of the Fifteenth Lok Sabha took note of the same and requested the
Department of Revenue, Ministry of Finance to introduce appropriate amendments to
Sections 41 and 42 of the NDPS Act. ...(Interruptions)... Even though the NDPS Act
was amended in 2014 and did away with many of the needless restrictions and put in
systems for access to medicines, the doctors continue to be in fear.
...(Interruptions)... Only a small number of doctors who find this kind of pain utterly
unacceptable take the potential risk and continue to deliver it. ...(Interruptions)...
Others do not want to do it. It is believed that they are more likely to be punished for
attempting to treat pain, and safer if they don’t. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member, just wait for
a minute. Mr. Siva, what is your point of order? ... (Interruptions)...

SHRI SURESH GOPI: | am making my speech. Let me say. ...(Interruptions)...
| am a junior here. ...(Interruptions)... Sir, if a balance is to be maintained, it is
suggested that certain safeguards be introduced in the procedures for search, seizure
and arrest in case of legitimate entities. ... (Interruptions)... This is to ensure that
genuine entities like doctors are not harassed, and, at the same time, illicit traffickers
are proceeded against and poached as permitted by law. ... (Interruptions)... There
exist reasonable, practical and easy to incorporate suggestions and
recommendations within the existing procedure for search, seizure and arrest under
Section 42. ...(Interruptions)... In the past, enforcement agencies like DRI and
NCB have expressed support for the idea of separate procedure for legitimate
entities. ...(Interruptions)... If we assure the medical fraternity of a smart, fit-for-
purpose system that takes their concerns seriously, then controls will still be in place
to prevent diversion, and doctors will be reassured that they will not be unnecessarily
harassed or punished for indulging in their divine duty of pain management and let the
ailing lot sleep with the hope of rising the next morning and living unto death devoid of
pain.
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| will now say just four lines from the great Mahabharata to vindicate my
position and stand and the reason for my support to this initiative by the Narendra
Modi Government.

GRATUTE GIEHT 37914 7 §peirH|
THGRITTATIIT FHITTH 7 T "

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you very much.
Before we move to the next speaker, Message from Lok Sabha.

MESSAGES FROM LOK SABHA - Contd.
The Election Laws (Amendment) Bill, 2021

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of Lok Sabha:-

"In accordance with the provisions of rule 96 of the Rules of Procedures and Conduct
of Business in Lok Sabha, | am directed to enclose the Election Laws (Amendment)

Bill, 2021, as passed by Lok Sabha at its sitting held on the 20" December, 2021."

Sir, | lay a copy of the Bill on the Table.

GOVERNMENT BILLS - Contd.

Statutory Resolution disapproving the Narcotic Drugs and Psychotropic Substances
(Amendment) Ordinance, 2021
and
The Narcotics Drugs and Psychotropic Substances (Amendment) Bill, 2021 - Contd.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. The next
speaker is Shri Nadimul haque.
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SHRI MD. NADIMUL HAQUE: Sir, thank you for allowing me to speak on this
Narcotics Drugs and Psychotropic Substances (Amendment) Bill, 2021. My previous
speaker was speaking about the youth and future of this country. | raise their voice
through this couplet. * ..(@@YT).. ¥R, | A1 IE YT A8l § b gD A1I-AYJ
.(AIYT)..

IUqHTEIE (S YEAER BIferdT) : 81, ol ..(@EYH).. It is not going on record.
....(Interruptions).... 34 fde1 I qiferyl (FIYTH).. It will not go on record.
....(Interruptions)....

SUHHTEIE (3 IR Fiferan): AT ARGICad [ W qifelyl ..(@ae )., I8
39T v 781 81 .. (aHT)..

AL TR TR

SUHHTEIE (31 IR BiferdT) : I UG [V 81 &1 .. (FIYH).. I8 Rbls W
& ST ¥B1 Bl .. (@agr).. 34! H ga WIhR Dl gell ¥al gl ..(&EH).. | am calling

the next speaker. ....(Interruptions).... If you do not speak on the subject, | will call

the next speaker. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is, Shri
Tiruchi Siva. ....(Interruptions)....

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Narcotic Drugs and Psychotropic
Substances (Amendment) Bill, 2021 has been brought by this Government to rectify a
clerical error that was committed in the amendment Bill of 2014 and that too after the
directions of the Tripura High Court. It is an innocuous Bill. The Government can
correct this clerical error. But how is the damage that has been caused to democracy
in the Parliament by way of suspending 12 Members of Parliament going to be
rectified by the Government? ....(Interruptions)....

* Not recorded.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No. ....(Interruptions)....
This is not the subject. ....(Interruptions)....

SHRI TIRUCHI SIVA: This is a very big question. ....(Interruptions).... Clerical
errors could be rectified but the damage.... (Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are a senior Member of
the House. ....(Interruptions).... You know the Rules of the House.
....(Interruptions).... The subject is different. ....(Interruptions)....

SHRI TIRUCHI SIVA: Sir, | am speaking on the Bill. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This is not the subject.
....(Interruptions).... You are speaking outside the subject. ....(Interruptions)....
That is not going on record. ....(Interruptions)....

SHRI TIRUCHI SIVA:  No, Sir. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | am calling the next
speaker now. ....(Interruptions)....

SHRI TIRUCHI SIVA: The clerical error in the Bill that has been amended in 2014 has
been amended now. ....(Interruptions).... It is related to that. ....(Interruptions)....
But the damage that has been caused to democracy how will that be settled?
....(Interruptions)....  That should also be corrected. ....(Interruptions).... That
should also be corrected. ....(Interruptions).... It has been inflicted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are not speaking on
the Bill. | will call the next speaker. ....(Interruptions)....

SHRI RAKESH SINHA (Nominated): Sir, point of order. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Under which Rule?
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SHRI RAKESH SINHA: Sir, Rule 258. ....(Interruptions).... Sir, the previous speaker
has used the word * which is unparliamentary. | think they are degrading the level of
Parliament by using such term. ....(Interruptions).... Kindly remove this term.
....(Interruptions).... Kindly remove this term from the parliamentary record.
....(Interruptions).... And kindly warn the Member not to use such term inside the
House. ....(Interruptions).... Sir, kindly warn the Member not to use the
unparliamentary word inside the House. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shri Prashanta Nanda.

SHRI PRASHANTA NANDA (Odisha): Sir, the Narcotic Drugs and Psychotropic
Substances (Amendment) Bill, 2021 amends the Narcotic Drugs and Psychotropic
Substances Act, 1985. ....(Interruptions).... It provides for control and regulation
of narcotic drugs and psychotropic substances and the forfeiture of property
related to llicit traffic of narcotic drugs and psychotropic substances.
....(Interruptions).... The Bill adds a new definition of " Central Government
factories" and amends the definitions of "commercial quantity” and "small
quantity" . ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Shaktisinh Gohil and
other Members, you have no right to obstruct an hon. Member who is
speaking....(Interruptions).... Please do not obstruct....(Interruptions).... Go to
your seats. ....(Interruptions)....

SHRI PRASHANTA NANDA: Sir, the Bill broadens the definition of "illegally
acquired property" to include not just property derived from income out of
an illegal act under this law but also the equivalent value of such property.
....(Interruptions).... The competent authorities under this Act include the
Collector of Customs or Central Excise. ....(Interruptions).... The Bill
changes this to Commissioner of Customs or Central Excise.
....(Interruptions).... The Act provides for an Appellate Tribunal headed by
a Chairman. ....(Interruptions).... The Bill adds that in case the Chairman's
position is vacant due to absence, resignation or death, the Central
Government can nominate any member to act as the Chairman till he

* Not recorded.
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resumes his duties or a new Chairman is appointed. ....(Interruptions)....
The Government has accepted all the recommendations of the Standing
Committee. ....(Interruptions)....The Bill is urgently required in view of the
growing death rate of the patients suffering from cancer.
....(Interruptions).... One important report which | would like to quote has
been taken from a Report titled 'International Narcotics Control Strategy

Report, 2013." ....(Interruptions).... It has been stated that high-level
corruption on both generates and conceals criminal
proceeds.... (Interruptions).... lllicit funds are often laundered through real

estate, educational programmes, charities and election campaigns.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, | am
requesting you not to obstruct the Member. ....(Interruptions).... The hon. Member
is speaking. ....(Interruptions)....

SHRI PRASHANTA NANDA: | want to stress that drug trafficking from
neighbouring countries should be effectively checked.
....(Interruptions).... Sale of banned drugs and tobacco products in
black market should be prevented.

4.00 P.M.

Il  welcome the Bill but | have some reservations.
....(Interruptions).... Even the definition of 'Central Government Factories'
and the amended definitions of 'Commercial Quantity' and 'Small Quantity'
are still vague. ....(Interruptions).... The definitions should be clearly
specified. ....(Interruptions).... Instead of increasing the punishment of
the drug traffickers, it has reduced the punishment of drug users.
....(Interruptions).... | hope the Bill will make provision for stringent
punishment for both. ....(Interruptions).... | welcome the provision of
management and rehabilitation of addicts. ....(Interruptions).... Though
the misuse of narcotic drugs and psychotropic substances is rampant, we
should also remember that these substances are required for alleviation of
pain of terminally ill patients. ....(Interruptions).... The Act should be
amended to address the undue harassment of legally authorized
manufacturers, dealers and traders who sell this for proper use.
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....(Interruptions).... The Government should make sure that over-the-
counter pharmaceutical preparations are not diverted to be used for non-
medical purpose. ....(Interruptions).... It is time India got genuinely
sensitive to the issue before the demographic dividend manifest in today's
youth population turns a liability tomorrow because of laxity in laws. Thank
you, Sir. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri
Prabhakar Reddy Vemireddy. ....(Interruptions)....

SHRI PRABHAKAR REDDY VEMIREDDY (Andhra Pradesh): Sir, | support the NDPS
Bill. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member,
Mr. Prabhakar Reddy, one minute please. ....(Interruptions)....

SHRI PRABHAKAR REDDY VEMIREDDY: In the past few years, India has seen a rise
in cultivation and smuggling of ganja. ....(Interruptions).... According to the UN
Office of Drugs and Crime, India accounted for six per cent of the world's marijuana
seizures in 2016, amounting to nearly 300 tonnes. ....(Interruptions).... This has
increased by 20 per cent to 353 tonnes in 2017. ....(Interruptions).... Consumption
of ganja in the country is also alarming. ....(Interruptions).... As per the Ministry of
Social Justice and Empowerment, there are about 31 million users of ganjga in the
country, which is about three per cent of our population. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Prabhakar Reddy, just
one minute, please. ....(Interruptions).... There is a point of order by Mr. Rao.
....(Interruptions).... Under what rule? ....(Interruptions)....

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, Rule 238 (i) and (ii).
....(Interruptions)....  Sir, both hon. Members, Shri Tiruchi Siva and prior to him,
the TMC Member, made references to an incident which is currently under judicial
probe. ....(Interruptions).... Rule 238(i) mentions that reference to any matter of
fact on which a judicial decision is pending cannot be raised in this House.
....(Interruptions).... Then, Rule 238(ii) mentions that there cannot be a personal
charge against a Member. ....(Interruptions).... | take this to mean Members of both
the Houses. ....(Interruptions).... They have taken names of Ministers who are also
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Members of Parliament. ....(Interruptions).... Therefore, all references to these
should be expunged. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will go through the record.
....(Interruptions).... | will look at the records. ....(Interruptions).... Now,
Mr. Reddy. ....(Interruptions)....

SHRI PRABHAKAR REDDY VEMIREDDY': Sir, addiction to ganja has become a huge
concern. ....(Interruptions).... There is a 2019 report by the National Drug
Dependent Treatment Centre under AlIMS. ... (Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Reddy, just one more
minute. ....(Interruptions).... Mr. Tiruchi Siva, what is your point of order?
....(Interruptions)....  Under what rule? ....(Interruptions)....

SHRI TIRUCHI SIVA: Sir, it is in the Statement of Objects and Reasons of the Bill. It
says, "In a recent judgment, Hon'ble High Court of Tripura, passed in Crl. Ref.
1/2020-- Court on its Own Motion vs. The Union of India has held that 'until the
appropriate legislative change occurs by amending section 27A of the NDPS Act
appropriately, sub-clauses (i) to (v) of clause (viiia) of section 2 of the NDPS Act
shall suffer effect of deletion and bringing in sub-clauses (i) to (v) of clause (viiib) of
section 2 of the NDPS Act in that place'..." Based on that only, this amendment has
been brought forward. It is not sub judice, as he objected. ....(Interruptions)....
Why is he raising point of order for each and everything? ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | would look into the
record. ....(Interruptions).... That is why the Bill is brought by the hon. Minister.
....(Interruptions).... You have no point now. ....(Interruptions)....

SHRI TIRUCHI SIVA: Sir, it is a judgement. ....(Interruptions)....

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Allow me to speak and | am sure
Shri Narasimha Rao can explain it himself. ....(Interruptions).... The point of order,
which hon. Member Shri Narasimha Rao raised, pertains to naming another House's
Member and calling him names. Therefore, he said: 'No, that is not permitted.’
....(Interruptions).... It has nothing to do with this. ....({Interruptions).... And
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that is under judicial scrutiny. ....(Interruptions).... That is under judicial scrutiny;
so, the hon. Member Shri Tiruchi Siva is actually wrong. ....(Interruptions).... He
quotes one thing; he refers to something else. ....(Interruptions).... | am sorry,
he is wrong. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | would go through the
record. ....(Interruptions)....

SHRIMATI NIRMALA SITHARAMAN: | am sorry, he is wrong. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | would go through the
record. ....(Interruptions).... Now, Shri Vemireddy. ....(Interruptions)....

SHRI PRABHAKAR REDDY VEMIREDDY: Sir, next is, initiative by the Andhra
Pradesh Government. ....(Interruptions).... Like many States in the country, Andhra
Pradesh too has become victim to the dangers of ganja cultivation and consumption.
....(Interruptions).... However, the Andhra Pradesh Government, under the
leadership of Shri Y.S. Jagan Mohan Reddy, has undertaken commendable initiatives
to curb the spread of ganja cultivation and consumption in the
State..... (Interruptions).... First, the Andhra Pradesh Government has sought to
destroy ganja plantations in more than 15,000 acres of land under the 'Operation
Parivarthana'. ....(Interruptions).... For this, it has collected satellite photos and
drone videos and has also gathered information on the cultivators and smugglers
involved. ....(Interruptions).... Second, the Special Enforcement Bureau (SEB) and
State police have formed a special joint task force to put an end to the free flow of
ganja and other drugs into the State. ....(Interruptions).... A special control
room would also be set up with a toll-free number and a dedicated WhatsApp
number so that public can share information and report their grievances.
....(Interruptions). ...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Member Shrimati
Mausam Noor, you cannot obstruct a Member. ....(Interruptions).... This can
happen to you also. ....(Interruptions).... Please do not obstruct a Member.
....(Interruptions).... You cannot show placard from the seat of another Member.
....(Interruptions)....
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SHRI PRABHAKAR REDDY VEMIREDDY: Third, it has taken special initiatives to
make colleges and universities free from drug menace. ....(Interruptions).... In this
regard, the State police has stepped up surveillance on educational institutions to
stop the supply and consumption of drugs. ....(Interruptions).... This would help
the police to track down the origin of the drugs and break away the network of drug
peddlers in the State. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Please do not sit in

another Member's seat. ....(Interruptions).... Go to your own seat.
....(Interruptions).... Go to your own seat, do not obstruct.
....(Interruptions)....

SHRI PRABHAKAR REDDY VEMIREDDY: Fourth, it has conducted various
awareness drives to reach out to students across the State and educate them on
drug-related issues. ....(Interruptions).... Motivational speakers, counsellors,
senior doctors, psychiatrists and juvenile officers have been interacting with students
to motivate them against using drugs and to provide assistance to those addicted to
drugs. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Abir Ranjan Biswasji, do
not obstruct the Member. ....(Interruptions).... Please go to your seat.
....(Interruptions)....

SHRI PRABHAKAR REDDY VEMIREDDY: Fifth, the Government has established
15 de-addiction centres in the State where treatment is provided free of cost.
....(Interruptions).... The Government would spend Rs.5 crore per annum on
their maintenance and would staff these centres with psychiatrists, doctors and
counsellors. ....(Interruptions)....

Coming to conclusion, considering that ganja cultivation, smuggling and
consumption is a national issue that is not restricted to any particular State, individual
State efforts can only have limited impact. ....(Interruptions).... In this regard, it is
imperative that the Union Government undertake the necessary initiatives to
supplement the efforts of the State Governments. ....(Interruptions).... | also urge
the Union Government to allocate funds to the Andhra Pradesh Government from the
National Fund for Control of Drug Abuse to assist the State Government in its fight to
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eradicate the drug menace. ....(Interruptions).... | support the NDPS (Amendment)

Bill, 2021. ....(Interruptions).... Thank you, Sir.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have seen some of the
hon. Members are obstructing other Members. He is your colleague and you cannot

obstruct him; otherwise, | would have to name you. ....(Interruptions).... | would
have to name you. ....(Interruptions).... Please do not obstruct other Members.
....(Interruptions). ... The next speaker is Dr. V. Sivadasan. ....(Interruptions)....

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): * ....(Interruptions).... You have
twelve Members outside, the whole month.... (Interruptions)....

DR. V. SIVADASAN (Kerala): Sir, this Bill has been introduced to correct an error.

....(Interruptions).... But what we are seeing here is that the Government is
continuously making errors. ....(Interruptions).... One by one, they are making
errors. ....(Interruptions).... They are saying that they are going to correct but

where is the correction? ....(Interruptions).... Where are we seeing the correction?

....(Interruptions).... Every time, they are making a mistake. ....(Interruptions)....
#

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Sorry; you are not
speaking on the subject. ....(Interruptions).... It is not going on record.
....(Interruptions).... It will not go on record. ....(Interruptions)....

DR.V. SIVADASAN: *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are bringing different
points altogether which is outside the purview of this discussion.
....(Interruptions)....

DR. V. SIVADASAN: *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  You go to your seat.
....(Interruptions).... You go to your seat. ....(Interruptions).... It will not go
onrecord. ....(Interruptions)....

* Expunged as ordered by the Chair.
* Not recorded.
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DR.V. SIVADASAN: Sir, | am speaking.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Nothing is going on
record. ....(Interruptions).... You go to your seat. ....(Interruptions).... You go to
your seat. ....(Interruptions).... If you have to speak, you go to your seat.
....(Interruptions).... It is not going on record. ....(Interruptions).... It is not going
on record. ....(Interruptions).... He has to go to his seat while speaking.
....(Interruptions).... You go to your seat. | am not going to listen to you speaking
from the Well. ....(Interruptions).... Please go to your seat. ....(Interruptions)....
You have an allotted seat. ....(Interruptions).... Please go to your seat and then
you speak, otherwise this is not going on record. ....(Interruptions).... That is not
your seat. ....(Interruptions).... That is not your seat. ....(Interruptions).... Please
go to your seat, your own seat. ....(Interruptions).... You cannot make your own
rule. ....(Interruptions).... You go to your seat, your own seat, and speak from
there, then | will listen to you; otherwise nothing is going on record.
....(Interruptions).... | will allow you. ....(Interruptions).... You go to your seat, |
will allow you. ....(Interruptions).... Yes. ....(Interruptions).... He is going to his
seat. ....(Interruptions)....

DR. V. SIVADASAN: Sir, this Bill has been introduced to correct an error. *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): But, that is not the subject
of this Bill. ....(Interruptions).... So, it is not going on record. ....(Interruptions)....
It is not going on record. ....(Interruptions)....

DR. V. SIVADASAN:

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It looks like you have no
interest in this Bill. .... (Interruptions).... It looks like you have no interest in this Bill.
....(Interruptions).... |am going to call the next speaker. ....(Interruptions)....

DR. V. SIVADASAN:

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Dr. M. Thambidurai. ....(Interruptions)....Dr. M. Thambidurai. ....(Interruptions)....

* Not recorded.
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DR. M. THAMBIDURAI (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you for giving
me an opportunity to speak on this Bill, that is, the Narcotic Drugs and Psychotropic
Substances (Amendment) Bill, 2021 introduced by the hon. Finance Minister.
....(Interruptions).... The AIADMK Party is supporting the Bill introduced by the hon.
Minister. ....(Interruptions).... As you know very well, the Ordinance was
promulgated on September 30, 2021. ....(Interruptions).... The Centre has put into
effect the Narcotic Drugs and Psychotropic Substances (Amendment) Ordinance,
2021 amending Section 27A of the Narcotic Drugs and Psychotropic Substances Act,
1985, correcting the drafting error. ....(Interruptions)....  Sir, this has happened
because the Tripura High Court notified this anomaly and directed the Central
Government to take up appropriate steps for amending Section 27A after an accused
sought bail before a Special Judge in Western Tripura, Agartala citing this omission in
drafting. ....(Interruptions).... Sir, | request the hon. Minister through you.
....(Interruptions).... Our Modiji's Government is doing very well and making many
efforts to control the law and order and also, not only that, he is also having contact
with the students' generation, directly his interaction is with the students' generation.

....(Interruptions).... But, now, because of his efforts ....(Interruptions)....
| request, once again, the Minister that nowadays youths are becoming drug addicts
and that has to be controlled. ....(Interruptions).... It is high time to take necessary
action. ....(Interruptions).... | hope that the hon. Minister and the Government will

take necessary action to see to it that the menace of drug addiction is controlled.
....(Interruptions).... because especially in the colleges and even in schools also,
the students are becoming drug addicts, and some illicit things are happening. So |
hope that the Government will take action. The Amendment given by the Minister is,
in section 27A of the Narcotics Drugs and Psychotropic Substances Act, 1985, "for
the words, brackets, letters and figures "clause (viiia) of Section 2", the words,
brackets, letters and figure "clause (viiib) of Section 2 shall be substituted.” It shall

be deemed to have come into force on the 1%

day of May, 2014. This is the simple
thing. Therefore the spirit of the Bill is to see that it is giving good effect to the country
and | hope that whatever is brought by the hon. Minister is accepted by the whole

House unanimously and, on behalf of AIADMK party, we are supporting this Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shrimati Jaya Bachchan.
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S ST 929 « R, H AUB] gydre T8l o1 areell g, Wil qHAS H el
3l o ...(@@agH)... W, S B G1d Al I8 ¢ ...(FaYM)... T Bl 914 I8 © b
IUFHTEIE (31t YEAaR Fifera) : U (A ..(@aegm)...

SHRI RAKESH SINHA: Sir, a point of order. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Under which rule?
....(Interruptions).... Under which rule is your point of order?

....(Interruptions)....

SHRI RAKESH SINHA: Rule 250. ....(Interruptions).... Member cannot be allowed

to cast aspersions on the Chair. ....(Interruptions).... Member is casting aspersions
on the Chair. ....(Interruptions).... She is taking the name of the Chair.
....(Interruptions).... She is naming the Chair. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please refer to the rule.
....(Interruptions)....

SHRI' RAKESH SINHA: Rule 250. ....(Interruptions).... Sir, Rule 238.
....(Interruptions).... ~ Sir, the Opposition is degrading the House.
....(Interruptions)....  They are casting aspersions on the Chair.

....(Interruptions).... This is the degradation of the House. This is not the custom of
the House that you are casting... Any Member can be in the Chair. Anybody can sit
in the Chair. ....(Interruptions).... They cannot degrade the Chair.
....(Interruptions).... You kindly look into it and expunge.... (Interruptions).... and
warn the Member not to use the same thing another time. .... (Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will go through the record.
....(Interruptions).... If something is there, it will be expunged and | will request the
hon. Member to start her speech.

SHRIMATI JAYA BACHCHAN: Sir, thank you for calling me 'honourable" and if you
really believe | am honourable, then, listen to me carefully. ....(Interruptions)....

* Expunged as ordered by the Chair.
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We want justice. Don't expect justice from there, but * ....(Interruptions).... How
are these colleagues of mine... .... (Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Madam, you are going to
speak on the Narcotics Bill. It is not the Narcotics Bill. ....(Interruptions)....

SHRIMATI JAYA BACHCHAN: | am going to speak. | am going to speak.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): It looks like you are not
interested in the Bill. ....(Interruptions)....

it ST =M AT 991 SHIE 9@l gl L.(@EU)... MY Ad difely|
...(TFET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are not interested in
the Bill. Please. ....(Interruptions)....

STt ST g2 ¢ AR 9o BT HIGT © LAY, 39 R S 2 87 ...(agT)...
TR Gl BT HIDT B, ...(TGEH)...

SuqHTEIE (3t YaAaR Fiferd): ST Hibl Narcotics dTel Bill TR il ®1 2
...(TILT)...

S ST 9254 % R & o7 B4R U S g9-9 48§, FR 89 oI o
3-4 ©< clerical error B ST BT & forg o €1 What is going on?

....(Interruptions).... What is going on?  *...(ddHYT)... 34 dfel .(qYT)...
319 g o 9gd STeg 3 91l &1 ... (aHT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please address the Chair.
....(Interruptions).... You are an honourable Member, please address the Chair.
....(Interruptions)....

STt 7T €M SRR STUhT I9T ST IRE A AT &, ...(FALT)... Al 3P PR
&1 9gd STeal 31 dTel &1 ....(FaHT)... 3R A 7aX 3] ...(TALT)...

* Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): If you have something,
please address the Chair. ....(Interruptions).... You don't have to reply to him.
Please. ....(Interruptions)....

St ST 9= R, 919 B A B < (AT, .

IUFHTEIE (3Tt YIAAR BIferaT) : 3 AIR DI U DI ... .
st S e T H H B 931 L (@@aum)...

IUFHTEIE (3Tt YIAAR BiferaT) : AT AIR DI U DI, (FTHH). .

sfirell ST g=F: T LL(@@EHT)... 31 AT IATSYl ..(IGET)... 3T T 61l X8 &7
..(AdYTT)... What are you saying? ....(Interruptions).... Tell me, what are you
saying? ....(Interruptions)....  Have the courage to stand up and speak and make
such nasty remarks? ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | think you are not
interested. ....(Interruptions)....

SHRIMATI JAYA BACHCHAN: What are you saying? ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | think you are not
interested. ....(Interruptions).... | am calling the next Member.
....(Interruptions). ...

At STIT g2a : A ST 9ic] DY T © I MY IE? | expect you to take action on

the comment that he made about me and my career.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That will be...
....(Interruptions)....

SHRIMATI JAYA BACHCHAN: “you are sitting in the Chair. ....(Interruptions)....
You don’t belong to any party, Sir. ....(Interruptions).... " ....(Interruptions)....
He made a personal remarks on me. ....(Interruptions)....

* Expunged as ordered by the Chair.
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SuwHTede (St YaEaR Hiferar) : 3179 {7 R Fifery, &g vy o) 781 91 W2 &l
319 {9y 4R Uah res |l TE1 91t IE1 5

SHRIMATI JAYA BACHCHAN: He made personal remarks on me.
....(Interruptions).... How dare he do it? ....(Interruptions).... You have to protect
the House. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): If you have the intention to
fight, this is not the forum. ....(Interruptions).... | am very sorry.
....(Interruptions).... | am very sorry, | am calling the next speaker.
....(Interruptions).... Now, Shri Ram Nath Thakur. ....(Interruptions)....

it IM AT SIGR (NER): IuqHTEe i, MU+ HeT die & foly <l 993 & &,
I [eTY ATYDT TgdTe | Heled, H 59 [deT & 9 H gier1 argar g

SHRIMATI JAYA BACHCHAN: Sir, how can they make personal remarks in the
House? ....(Interruptions).... How can they make personal remarks in the House?
....(Interruptions).... &< G@ B 914 g fdh 3MT AN & G H 11 Y §HeT 781 ©
IR I T b IR 379 respected colleagues, SIEIEL N %\;, IIHh %IQ Qﬂ—\ﬂ i
HHE el 81

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House is adjourned till
5.00 p.m.

The House then adjourned at twenty-two minutes past four of the clock.

The House reassembled at five of the clock,
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will give you an
opportunity; let him finish his speech first. ....(Interruptions)....  Shri Ram Nath
Thakurji; let him finish his speech. ....(Interruptions)....

1t I AR BTPR ([BR) : AT SUAHTEIE Sil, I J3I 39 [l IR drei & o1y
FHY 31, 39F oY U] 98d-98d gualg ... (ae)... § 59 [9a &1 |9

* Expunged as ordered by the Chair.
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HRAT Gl...(@qH)... § SAMIY F9T HRaTl g, Rild Sl g=d &, [l awhRi o
39T TS H el R G T ...(IIEH). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He has an unfinished
speech, let him finish. ....(Interruptions)....

$fl IM AT BTHR: I Tl b g9d b oY TEPR W WG HRATg HRA DI B
BN |...(FAH)... USTTd, Bl 92T IR eG4 Sl $9 IR8 & GeR 8l I8 o, 59
IRE & BH N 7 ST & B 81 B 8, SHD [olU 39 W HRATs BRI BT B
HA....(IGHT)...

fIER | T g3 I AUTA 8, T81 UR gIex el Bl...(aLT)... Tl &F aRb |
AERRI b ATEGH W Fedi Bl IR 3R SR B &b o7 Sl 3T @ 8, 39 W
AR T SY 3R S W) HRAT B SAY...@a9H)... X BN & g2,
5-6 TRYT g=d, S 39 &M 4 o §U 7, d 9=d axdIq 7 8l, oG & g=di &l
"™ Ra1g 7 81, 39¢ oy I8 S [1ad N9 3R H:U9TdT ugred (Hener)
faSrges, 2021 o1 AT 7, § Sk g H 9 T § AR gADT IHAT Y @
... AUH)... S8 g Y1 & A1 § Y1 IId WH R g AR 9 (et BT gHel=
HRAT B

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you. What is your
point of order?

faraer & < (=t wfgrapTSIA @RAY): AR, 31 1 3761 T8 oV 38T &, Hifd § Ta e
...(TET)...

SUIHTEIE (31t YER2aR Biferd) : HUAT MY Y& 4 81 1 < [ A9 6 el b q5d
W i TSR X B T2 B2 ...(AGE). .

SHRI MALLIKARJUN KHARGE: Sir, you are a very experienced Member and you
know about all the rules and regulations. | am a new Member for this House. But, |
am requesting you when LoP wants to raise some point or he wants to say
something, if you go and see all the records, ....(Interruptions).... he is given first
priority, like the Leader of the House.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have allowed you.
....(Interruptions)....
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SHRI  MALLIKARJUN KHARGE: | am saying that every time begging,
....(Interruptions).... asking and Members are supporting me, this is very
unfortunate; this is not fair and | condemn this attitude. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have allowed you.
....(Interruptions)....

SHRI MALLIKARJUN KHARGE: Secondly,

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That is not the subject.

Mr. LoP, that is not the subject of discussion. ....(Interruptions)....
SHRI  MALLIKARJUN KHARGE: | am not taking anybody's name.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You have no point in that.
SHRI MALLIKARJUN KHARGE: | am telling you, Sir. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please speak on the
subject. You are talking about the Rule. You know the Rule, you cannot raise such
things. This is not going on record. ....(Interruptions)....

SHRI MALLIKARJUN KHARGE: | am repeatedly requesting... .... (Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): This is not going on record.
....(Interruptions). ...

SHRI MALLIKARJUN KHARGE: We are not yielding, we request you that he should
be... .... (Interruptions).... You are not hearing our request, therefore, we are

walking out. ....(Interruptions)....

(At this stage, some hon. Members left the Chamber)

* Not recorded.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Prof. Manoj Kumar Jha. Prof. Manoj Kumar Jha, are you walking out or are you
speaking? Prof. Manoj Kumar Jha is walking out! H=IIeT STT ST, 9T 37T dleiil?

...(TTET)...

Y. AT FAR 311 : Sfl, egret diela iR fawy o= & arep|

IUqHTEIE (3Tt YIA=aR Biferar) : 1Y 99T W & diell? ... (ag™). ..

Y. A1 PR o1 : e dt, § f49g W & qiefl ... @aem). ..

SHRI G.V.L. NARASIMHA RAQ: Sir, | am on a point of order. ....(Interruptions)....
AN HON. MEMBER: No point of order. ....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): He has not yet spoken.
....(Interruptions).... You cannot raise a point order when the speaker has not yet

spoken. ....(Interruptions).... If he says something, which attracts
ite...... (Interruptions).... Please, please. ....(Interruptions).... | will give you
chance. ....(Interruptions)....

SHRI G.V.L. NARASIMHA RAQ: Sir, | am on a point of order. ....(Interruptions)....
Please allow me to raise my point of order. ....(Interruptions).... It is under Rule 238.
....(Interruptions)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You said it is under Rule
238 (iii). ....(Interruptions)....

SHRI G.V.L. NARASIMHA RAQO: Sir, it is Rule 238(iii). ....(Interruptions).... It is
regarding use of offensive expressions about the conduct or proceedings of any of the
Houses of Parliament or any State Legislature. ....(Interruptions).... .. Here we see
Members condemning the Chair. ....(Interruptions).... The Member, Shrimati Jaya
Bachchan called the proceedings of the House * and the LoP is condemning the
proceedings. ....(Interruptions).... These expressions cannot go on record, Sir.
....(Interruptions)....

* Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have heard you and |
have taken cognizance. ....(Interruptions).... | have heard you and | have taken
cognizance. ....(Interruptions).... Now, Prof. Manoj Kumar  Jha.

....(Interruptions).... 3y vy o= & Fifery| (dYT)...

o. A AR #1 (NER) : @R, 9 R & S ...@agm)... ¥R, 34l a1 S
<Tell Y TTET &Y H 1 37T Tgd TSIRT <Xg J8T § fob faue § 89N [N 12T Sff
IR ST Y. Uet. SRRIET 09 ST / competition Te I8T & T B4 fohdw @ige 31T 3iTex
D AT & ...(AGET). .

TR, W) Ugel! MR 7, oy H Ay WA |ifgar 9§ o HEdn g (b gidele
SIRT @@l B The Narcotic Drugs and Psychotropic Substances (Amendment) Bill,
MY $AD! fe=at ufeul 837 g S ff 99 91 9 S%hTh G| 19 I9fey 3iR
H:gHTET ggre (Henee) fadg®, 2021 - W), I A1 9[FF VS S <1 8, 41 gifted
TN &6 1 59 X8 P <iForerd ol Y - - FRifdp "3l ugred” &) use BT 8, 319 I
"H: YU UGT " AT S el g

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The hon. Minister will look
into it and she will do the correction, if required. ....(Interruptions)....

SHRIMATI NIRMALA SITHARAMAN: Sir, surely, | will listen to the hon. Member and
reply to him appropriately but then on translations, | don’t think | am an authority.
....(Interruptions)....

PROF. MANOJ KUMAR JHA: | am not saying that .... (Interruptions)....
SHRIMATI NIRMALA SITHARAMAN: The right authority.... (Interruptions)....

PROF. MANOJ KUMAR JHA: | am not drawing you in. | am just putting those facts.
....(Interruptions)....

SHRIMATI NIRMALA SITHARAMAN: But you are saying that. ....(Interruptions)....
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The matter is over.

....(Interruptions).... | have said that if anything is required, it will be looked into.
....(Interruptions).... Ifitis not correct, it will be corrected. ....(Interruptions)....
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9. T AR 31 : W, IE b Uil &, fUoel ©:-311c A8 |, dfeh a1 99l H I8
TSI RIS f3repT & 8iR STl SATT UiiftSd 81 715 8198 I & X d1eligs &l --
Dol B H G 8T U1, [l Ared &g I8 U, S A Sil fdael &1 u o1, {6 Fieligs
P Io8 0 A f%"g‘{’\"il"l Pl UgaE 8 IR ERsl 3T H narcotic and psychotropic
substances & AT ﬁtﬁgﬁ?ﬂﬂ_&' I demonize ToHIT T 21 3R 3T Hadl, dl § Sda
UR 3G ST U1 BT M 1, T T 8 AR, H 37Ra™) fewqoft o) 7941
g1 =Teitel gered | R, I 91 721 I8 BId1 8, {SAep1 37h T8l 8Ie1 & 3R I8 20 8
3EDHIR BT, TN I, T8 rehab I Al Steb &1 BIcll 2 AR AT &1 goTe A fHefe i gan
g, 91 &g ...(cuaem). .

THE VICE-CHAIRMAN (SHRI BHUANESWAR KALITA): The next speaker is
Kanakamedala Ravindra Kumar. ....(Interruptions)....

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Mr. Vice-Chairman,
Sir, at the outset, | express my gratitude to you for permitting me to participate in the
discussion and passing of the Narcotic Drugs and Psychotropic Substances
(Amendment) Bill, 2021. The Bill is being brought for a very limited purpose. From
the perusal of the Statement of Objects and Reasons there seems to be some
bona fide mistake to make consequential changes in Section 27 A of the Act when
the Act was amended in the year 2014 through which a new definition regarding
'‘essential narcotic drug' was inserted and already existing definition of 'illicit traffic'
was renumbered. Thus, the present scope of the Bill is sort of procedural matter and
not of any substantial change in the Bill. Any person engaged in the cultivation of any
cannabis plant for industrial purpose or horticultural purpose, under a general or
special order issued under Section 14 of the Act should come within the definition,
otherwise it will be creating lot of difficulties, so a clear-cut distinction is required.
An Unstarred Question No.385 was raised by me. The hon. Minister of State for
Home Affairs stated that the Narcotics Control Bureau has taken a number of steps to
check cannabis cultivation in the State of Andhra Pradesh. This includes coordination
with various Central and State authorities for identification and destruction of
Cannabis crops. It is further stated that Cannabis drugs seized from the State of
Andhra Pradesh in the year 2020 is 1,06,042.775 Kgs., whereas in the year 2018, it is
33,930.522 Kgs. It shows three times increase. Likewise, cases also increased, but
cases convicted are drastically reduced. It shows the State Government is not taking
any special care for unknown reasons. Knowingly or unknowingly, people, particularly
youth, become victims of drugs, but the Government has the responsibility to
rehabilitate them. In this context, there is a necessity to have more number of drug
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rehabilitation centers across the country. Not only this, all the drug rehabilitation
centers should have counsellors to counsel the drug addicts. Then only the very
object of rehabilitation could be achieved. There is a growing drug menace in the
State of Andhra Pradesh. Recently there was a drug haul in the Mundra Port in
Guijarat. It is alleged that the consignment had a link with a company that has been
registered at Vijayawada in Andhra Pradesh. Concerned with the well-being of the
youth, particularly in the State of Andhra Pradesh, our Party leader Shri Chandrababu
Naidu, time and again, raised drug menace issue in all possible ways. Agitated and
irritated by this present Government in the State of Andhra Pradesh, let loose the drug
mafia and the leaders of principal opposition party in the State of Andhra Pradesh
have been targeted and attacked, including the TDP Central office at Amaravati. Sir,
it is right time for the Government to intervene and protect the youth, college going
girls and boys in the country, particularly in the State of Andhra Pradesh. With these
few submissions, | support and welcome the Bill. Thank you, Sir.

it Sqefie AR AT (T e 8, el WR, § 31 el &b ver w1 gan g
9 g9 | 1 pelad Gl ol " HIB-pIP o 1 Y, Frahdl SEDII G GIY IR
79T, 7 GIY FIRTYN" SIS AR ITABS - - Sl 120 &, I8 Al gard @ 3 Al g1 &
3R AT 1 120 A1 BT 51 H MM AIE9H 3 A9 SSIER0T < §Y ALY H31 Sif |
U] AT8dT g &b T AT &b 20 DI b b fIY 91 371 Bl BT 91 %81 82 59
21 DI b o 7Y A1 H §4 DI & Ul H TT gaml g

# 3TYD] UBE ISTERVT ocll &1 USTIE < 3iGR dTe I Y&l ! WRBR A 1 59
U&T ®f ARBR Y, ST U9 & 119 B IRTE HR [T "Ssdl Uoe"” e g9
USITg & BY TR b 3fax I3 A A IR41S Bl b & SR 8X db I8 Aadhx (e faaqer
ST ATEdl @ b 59 TR &1 d | 999 & foy 931 981 51 gl |1 & 36 99
TY AN A T8 WR 7791 BT SRIGR fHI1 =1 39 791 Bl A & foy 98 TRAR B8
dHTH HRAT T8 Y81 3, AT 1 b 3G 96 Y ANT 72 BT HRITR 7 PN ?

TR, § 3fMIdb AT F HAT S § I YT 184l § (&b goid DI Gl Bl i
RATE fHar? R g & SR AW B T2 B A THR IBT A 3G Hax o)
HETHRT BT ¢ Feledl 57 H A1 9&T 9 96 Y AN 3 G-I 91d I Yo arsdl § 1 °
AT IUGHTEIE HEIGY, H MU A1 § H#3l Sff ¥ g YB1 d1sdl g (o ol

* Not recorded.
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D! T b foTQ MY PIg B 1RSI 57 AT 12 NG I8 90 81 * I8 BI 4l
BT 8?2 SHDI A P 1Y WY SATYD] BT T TS .. (FILTH)...

IUqUTEIY (S IR Fiferan) : Ig Rdbls W A S ..(GEH).. 39
IRPICH & IR # qifely, $9 & IR § qifeyl ...@agm)... I8 favg T8l gl
...(TTLT)...

Y e AR AT : W, § TRBICRT W & 9 8T gl ... ae)... § T F FW
& A BTG ...(FaHT)...

IUqHTEIE (31t YIAaR Fifera) : I8 RblS W T8l S| ... (FadH). .
Y Gelte PR TAT: AR, H 727 W &1 91 W& §| ...(@IIM)... § 721 W 8] 91eq &1 g

R, ITe I8 Al BT T 81 AT HIG D UGTAT BT LA I, TR Bl Ab &b (ol H BT
T BT 91 PR BT G ... (FGHT)...

SqHTEIE (S YEraR Fiferan): I8 [T TRBICHT & IR F 2, galely g g4l
favg R 9iferg) ...@agm)...

#t Pefie PAR AT : TR, TRPICH I 7T &Il & 3R § 7T W & a1 3T g
(AT H T W &l I W8T §, G Bl drebad @ ISl ...(&FGH)... 59
JTBTel &l b 1Y STb! ARDR Y, TG T8I /P 1 T8l og? § I8 Yol A1sdl §
fh GST1d & gar dbl R aRaTE 84 fGAT? TS B & HH B9 BlIehR del Y|
IET IR GAT P T H T DI BRIGR A &1 U] TAT? § IE YO+ A18dl g b 3R
9 T F AR AN FAT H ISHR T BT HRIGR HRAl 3R * ... Bl 16h)...

IUQHTEIE (31t YFAR Biferar) : I8 914 99T & IR H T8 2 ... agT)...

7 eiel HHR AT : AR, H A9 0R &1 91T XB1 | ..(FaEH)...

IUHTEE (ST} Ya=aR Biferar) : 7TE1, 3179 vy W 721 el 32 & ... ). .
21} et GHIR T[AT : R, 2T ATe 9T 1 81 AT &5 D] Bl l....(GLT)..

SUHTEIE (S IR Fiferan) : I g, Tl S|

* Not recorded.
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SHRI' G.K. VASAN (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to support this
important Bill. We all understand that the Bill which has come before the House has a
limited purpose. The nation is watching the Bill. The parents of the country are
watching this Bill. Sir, narcotics and drugs means a lot for the nation. A lot of
youngsters are spoiled in the country and the parents are very much concerned. It is
such an important Bill. | would like to specifically make some points and wish to give
some suggestions. Sir, | would like to place it on record that the Opposition is so
irresponsible in shouting that the nation will never forgive them for disrupting this
important Bill. When they go home, they will feel it.

Sir, | would like to give some statistics. Sir, as per the 2019 study of the
Ministry of Social Justice and Empowerment, 31 million people reported to have
consumed a cannabis product in a year, of which 13 million consumed weed and
hashish. And, about 22.6 million people reported to have consumed opioids which
include opium, heroin.

Alcohol is the common factor in our country. Around 160 million people
consume alcohol in the country. Sir, there are 2.5 million people who consume
cocaine in India. Nearly, 1.26 million individuals are consuming hallucinogens. There
are nearly one million people who consume through injecting drugs in India.

Sir, | would also like to mention another Report. About 2,300 people died due
to overdose of drugs from 2017 to 2019 in India, with the highest number of fatalities
recorded in the age group of — it has to be underlined — 30 to 45 years! According
to the data published by the NCRB, a total of 745 deaths occurred due to drug
overdose in 2017, 875 deaths in 2018 and 704 deaths in 2019.

Sir, | would like to request the hon. Minister that we should give more powers
to enforcement agencies such as Narcotics Control Bureau and push this
organization for more concerted and coordinated effort with the Customs authorities,
State police and intelligence wings. Secondly, anti-cannabis campaigns should be
launched throughout the country on the same lines of tobacco campaign.

Sir, | have two more points before | conclude. The Government should also
take initiatives by providing required treatment and therapy in rehabilitation centres.
We should also take steps for establishing more centres. Sir, because of the
feel-good effect of extended and heavy use of drugs, especially among youngsters,
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the Government should sensitize parents about spending more time with children in
their busy schedule since youngsters are more vulnerable to mental health problems
and depression resulting in risk of adverse behaviour.

To conclude, the Union Government should also design a comprehensive
policy to create awareness among the youth of the country on the ill effects of
addiction to narcotics and psychotropic substances as it is the youngsters who are
the future of this great nation.

With these words, | support the Bill. Thank you.

SHRIMATI NIRMALA SITHARAMAN: Thank you very much, Mr. Vice-Chairman Sir.
This Bill is more to replace an Ordinance, an Ordinance which was brought in
because of the sense of urgency with which the amendment had to take place and
as, at that time, the House was not in Session, we had to do it through an Ordinance.
And, the sooner we could bring in, we brought this as soon as this Winter Session
was announced, we have brought this as a Bill to replace the Ordinance. So, any
disapproval from any hon. Member saying why did we want to do this through an
Ordinance route, we would like to tell them that this was necessitated because of the
observations of the Tripura High Court and we immediately wanted to act on it
because the confusion had brought in very delicate implementation problems.

Sir, | have heard quite a few hon. Members, some of whom are not here. If |
may name them, Shri Digvijaya Singh from Congress, and few others, particularly
from CPI(M), | think, it was Dr. Sivadasan, and also, in a way, Shrimati Jaya
Bachchan, saying, "What have you done? Why did it take so much time to correct
an error?" Sir, let me humbly submit, and | wish the hon. Members were here, this
error was committed during the UPA regime. We are correcting that error. This error
was committed in a Bill, which was introduced in 2011. And, they themselves took up
to 2014 to pass that Bill. And, when it was passed in February, 2014, and then got
notified w.e.f. 1% May, 2014, before the elections, the error went in.  And, the
oversight problem or the error problem or the language problem is essentially
something which we have inherited from them. We are attempting to correct that.
That is first thing. Second, they also accused us, "Why did you take so long to
correct it?"  Sir, soon after it was notified, several cases came in the courts. The
courts were hearing it. One such hearing, which came to a conclusion, was in the
Goa Bench of the Bombay High Court, where it was very clearly said, "Yes, this is an
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oversight problem™. And, that court had said that it did not undermine the intent of
the Act. So, it didn't give us a sort of immediate sense of urgency to go and correct it
because the intent of the Act was intact and nothing had really worried the courts,
although the courts recognized that there was a problem. That was in 2017. After
that, with an error in words, not affecting the spirit of the Act in a way, the High Court
of Tripura took up this case and said, "No, it is definitely something which has to be
legislatively corrected. So, please undertake the exercise." And, that order from the
High Court of Tripura came in June, 2021. So, as soon as it came, we came up with
an Ordinance because the House was not in Session. That is why, it was passed as
an Ordinance and, now, we have come to correct it. So, we have tried to correct it
as soon as we could. We are answerable to the House, rather than live with
Ordinance and rather than create an error and be responsible for it. No, Sorry! Hon.
Members, who mentioned that are not here. Let them somehow get to know that this
is a problem which has been inherited by us.

Sir, the hon. Member, Shri Suresh Gopi, spoke about the necessity for
palliative care. Therefore, it will still be necessary for us, even as we regulate the
drugs, to create some kind of source with which, today, some life-threatening illness
need palliative care for whom the medicines, derived from the opioids, will be very
important. Therefore, we need to have some window. This is a larger issue. We will,
certainly, have to think about all these things and | am very grateful to the hon.
Member, Shri Suresh Gopi, for having raised that issue. That will be kept in mind as
and when there is going to be a larger Bill which comes to the Parliament for their
consideration. But, at the moment, the limited purpose is to correct the error which

1% May, 2014 till September, and in June, because the High Court of

had lasted from
Tripura has very clearly given a direction, we have undertaken it; therefore, we have
to clear it. Now, the consequential amendments which had not taken place were the
festering problem; therefore, that is getting amended. This is limited, this is exactly to
the extent of what this Bill comes in with. There is no other thing in this for us to
discuss. But the points which many of the hon. Members have raised are all well

taken. Some other time, we may want to look into those.

Sir, the last point that | will place before your hon. self is, there was a brief
mention by some hon. Members about what was seized in the West Coast in Gujarat
in one of the ports, a huge quantum of heroin which was detected. |am very grateful
and | would like to draw the attention of all the hon. Members that the Directorate of
Revenue Intelligence had done an extraordinary work and | will be happy to place it
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before the House that all the intelligence which they obtained, they acted in time and
prevented this huge haul of heroin from entering the country. They stopped it there.
There was about 2,988.21 Kgs of heroin. By timely apprehending them and holding
that stock and not allowing it to enter the country, | want the hon. House and each
and every Member to know that the DRI had done an exemplary work, acted in time
with the information that they got. Similarly, soon after that, also in Delhi, they
apprehended 16.105 Kgs of heroin. In this, some Afghan nationals and one Indian
national who were involved in it have all been arrested. In both the cases, within a
matter of three weeks, the cases have all been transferred to the National
Investigating Agency, the NIA. They are investigating on both the seizures at Mundra
Port and also on the Delhi Port. So, on the matter of drugs, on the matter of detecting
drugs, acting on drugs and seizing drugs, the Prime Minister’s attention is completely
there and we are all making sure that all the enforcement agencies work in cohesion.
They will work together to implement the rules so that India is a safe place. On the
hon. Member, Shri G.K. Vasan’s mention, that enforcement agencies, particularly,
those which are dealing with drug-related matters should be given greater power and
coherence, | am quite seized of his inputs. | am grateful to the hon. Member, Shri
Vasan, for having made that point. | am sure the Ministry, when it comes to it, will
work on it. So, with these words, | request the House to pass this essentially an
ordinance replacing Bill which has come for your approval. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall first put the Statutory
Resolution moved by Shri Shaktisinh Gohil to vote. He is not present. But, since he
has moved it, the question is:

“That this House disapproves the Narcotic Drugs and Psychotropic
Substances (Amendment) Ordinance, 2021 (No. 8 of 2021) promulgated by the
President of India on 30" September, 2021.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | shall now put the motion
moved by Shrimati Nirmala Sitharaman to vote. The question is:

“That the Bill further to amend the Narcotic Drugs and Psychotropic
Substances Act, 1985, as passed by Lok Sabha, be taken into consideration. ”
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The motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We shall now take up
Clause-by-Clause consideration of the Bill.

Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:

That the Bill be passed.

The question was put and the motion was adopted.

MOTION FOR APPOINTMENT TO THE JOINT COMMITTEE ON THE BIOLOGICAL
DIVERSITY (AMENDMENT) BILL, 2021

THE MINISTER OF ENVIRONMNET, FOREST AND CLIMATE CHANGE; AND THE
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): Sir, |
move the following Motion:—

“That this House concurs in the recommendation of the Lok Sabha that this House do
join in the Joint Committee of the Houses on the Bill further to amend the Biological
Diversity Act 2002 and resolves that the following Members of the Rajya Sabha be
appointed to serve on the said Joint Committee:—

. Shri Shiv Pratap Shukla

. Dr.Anil Agrawal

. Shri Neeraj Shekhar

. Shrimati Ramilaben Becharbhai Bara
. Shri Jairam Ramesh

. Shri Jawhar Sircar

. Shri Tiruchi Siva

. Dr. Amar Patnaik

. Prof. Ram Gopal Yadav

10. Shri Ram Nath Thakur.”

O 00 NN O O N WO N~

The question was put and the motion was adopted.
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SPECIAL MENTIONS

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Special Mentions.
Only lay it. You don't have to read it. Please lay your Special Mention. Shri G.K.
Vasan. Please lay it. ....(Interruptions)....

SHRI G.K. VASAN (Tamil Nadu): Sir, it is a very important thing. So | should read it
because it has to reach the...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You read the title and lay it.
....(Interruptions).... Mr. Vasan, just say that 'l lay it on the Table'.
....(Interruptions)....

Need to exempt hand-woven silk product from GST

SHRI G.K. VASAN (Tamil Nadu): Sir, the handloom sector has been recognised by
the Central Government as a cottage industry. However, it has come as a surprise
that the Union Government has raised the GST on hand-woven silk from 5 per cent to
12 per cent from 1.1.2022.

The handloom weavers of Tamil Nadu have been reeling under severe
economic hardships ever since the outbreak of COVID-19. The cost of raw silk has
increased from Rs. 4,000 to Rs. 6,000 per kilo. For various raw materials from kora
silk to dyeing material, GST is levied at a rate of 5 per cent to 18 per cent.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Lay it. Lay it.

SHRI G.K. VASAN: | will complete, Sir. There are just two lines.

The handloom industry provides employment to 50 lakh people across the
State, barring three districts. There are 1,200 cooperative weaving societies
constituting 40 per cent of the handloom industry. The handloom sector, as a result of
the pandemic, is on the brink of collapse. In order to give a fillip to this sector, various
positive measures have to be taken by both Central and State Governments. At this
juncture, it would not be appropriate to enhance the GST on hand-woven silk
products.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now you lay it. Lay it. You
need not read the whole thing.

SHRI G.K. VASAN: | therefore request the hon. Finance Minister to take action to
withdraw the proposed increase and exempt hand-woven silk products totally from
GST on the lines of exemption granted to Khadi cotton and silk products. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Prashanta Nanda; not
present. &Y faoT gt g AR | 319 fawy ufeu iR of B I

Need to designate more nationalized banks as ‘Lead Banks’ in every district for Rural
Self Employment Training Institutes (RSETIs)

it faIora ure g aMR (SR USen) : #EIGy, A U H3A1 S ARes AIdl St 3t
HRBR = qY 2014 H AT H A b GG S b T3 Bl DI F FU B Dl AR
ggd 31t &1 33T & 9 59 fawn | 19R s fby €, fh=g FHI- 99y IR Bl
BT & Tolq =T 718 FRATall # YR T, T &1 BT TAT AATEH] Bl Bl B
STBRI AT T & gl HISTA f[AdT & &5 § I & Jdd forel | vl Il
ERT AU RSETIs (U FEARISITR UfR1eT0r AR 98d &1 UHIS B &) T2
21 Y HLT Y 3ATdfea 37l H skill development & &3 H S8 37281 BT HR I3 ¢
JIH H JA® el § $hdd offs 6 RSETI & U H skill development T U&7
Fv5 FAT I8 21 R YIS AT ¥ R IRBR B G319 2 6 7d® Rl § 9 |
B 5 TSI ShT BT T8 STRIed [IaT SITY, d1feb skill development P &5 7 Tsit 31T
Hp TAT <2 DI e JAT IUAH 81 Feb| I Jal ST8T q2T b I bl ITTHT
TG, T 37U foly AT ISR ge H Ahdl Rig 8l

1 ol AR (A : A1, § W@ D1 5 [I9T P A1 Hag HRa gl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) : Shri Mahesh Poddar.
Need to sensitize PSUs and Private Sector to recruit Type-1 diabetic people

SHRI MAHESH PODDAR (Jharkhand): Sir, it has just four lines.

India is home to the highest incidence and prevalence of type- 1 diabetes in the
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world, and it is increasing manifolds with each passing year. What is noteworthy is the
fact that people become ineligible for recruitment in several organizations if they suffer
from the same. | would request the Government to kindly sensitize PSUs, the private
sector, etc., to recruit more people with type-1 diabetes into their organization and
provide subsidized instruments for their use. Thank you, Sir.

SHRI SUJEET KUMAR (Odisha): Sir, | would like to associate myself with the Special
Mention made by the hon. Member.

Need for legislation to regulate the menace of online games

SHRI K.C. RAMAMURTHY (Karnataka): Online games are increasingly becoming a
menace in the country and regulating them has become difficult as different States
have different laws, rules and regulations. As a result of different legal framework in
different States, a slew of challenges and risks have emerged relating to cyber
security and addiction, and, at times, children go to extreme levels. It is not limited
to games only, there are online betting apps mushrooming and those who are
operating are also violating laws like Prevention of Money Laundering Act, FEMA,
Payment of Settlement Systems Act, I.T. Act, etc.  Around ten lakh crore of rupees
is estimated to have been laundered through hawala operations to offshore havens
without taxes being paid thereby leading to circulation of black money. Sir, this
subject falls within the domain of the States and hence the Government of India is not
in a position to regulate these activities effectively. There is an urgent need to nail this
menace effectively and save the career, life and future of our children, which is going
haywire because of increasing influence of online games. Sir, the online games pass
on totally negative impact on the young and growing population.

In view of the above, | request the hon. Home Minister to enact a model law,
circulate the same to all the States so that they can adopt the same and enact similar
law, which will help in regulating and controlling the online games.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the Special Mention
made by the hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. M. Thambidurai; not
present. The next speaker is Shri Tiruchi Siva.
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Promotion of Siddha Medicine system across the country

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the term AYUSH is an acronym for six Indian
medicine systems, Ayurveda, Yoga and Naturopathy, Unani, Siddha and
Homoeopathy. But it has been observed that all these systems are not being
promoted equally in the country. Siddha medicine is one of the oldest Indian medical
systems originating from Tamils/Dravidians and other than medicines. It also focuses
on lifestyle changes as catalyst for better health. However, this medical system is not
being given equal importance relative to other systems like Ayurveda in the country.
While Ayurveda has 414 colleges in India across States, homoeopathy has 248
colleges and Unani has 55 colleges, Siddha has only 13 in two States, Tamil Nadu and
Kerala. There is also a dedicated budgetary allocation for Ayurveda, Homoeopathy
and Unani under the budgetary allocation to Ministry of AYUSH with the Central
Council of Research under the three systems having a total of Rs.663.64 crore, but
there is no devoted allocation for Siddha medicine. Even in our Parliament, there are
hospitals for Ayurveda, Homoeopathy and Unani but none for Siddha.

It is time that the Central Government takes cognizance of the issue and
recognizes the Siddha medicine system on par with other systems and ensures steps
for its promotion. It also requires increased allocation for research and development
and for establishing more colleges, hospitals and centres across the country including
the Parliament House Complex.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. Sonal Mansingh; not
present. The next speaker is Shri Suresh Gopi.

Need to continue operations of Bharat Darshan Tourist Trains with existing tourist
packages

SHRI SURESH GOPI (Nominated): Sir, since the last few years, the Indian" Railways
have been operating the Bharat Darshan trains supporting tourism among the
common men. This has been facilitating budget-ended rail tourists to undertake
tourism for the purpose of pilgrimage and visiting the cultural heritage of the country.
The Bharat Darshan trains offer comprehensive tours to the travelers by providing
them with rail journey, complete meals, and road journey and sightseeing services for
an amount of Rs.900/ - per day per person. But, now, we hear that Railways is soon
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going to stop the services of the Bharat Darshan tourist trains and start with the new
Bharat Gaurav scheme which has a four to five times higher rate as compared to the
existing Bharat Darshan trains. This commitment of Indian Railways in promoting
budget-ended tourism in the country, especially, in the period of ongoing pandemic
giving the common man an opportunity to see India under the Dekho Apna Desh
initiative of hon. Prime Minister is really commendable and is being widely appreciated
by the people. Hence, the continued operation of the Bharat Darshan tourist trains
with the same tourist packages is significant for facilitating budget-ended rail tourism
in India.

In view of above, | request the Government to allow the operation of the Bharat
Darshan tourist trains in future also with the same pricing as of present.

Need to fix time limit for Governors'assent on the Bills passed by the State
Legislatures

SHRI P. WILSON (Tamil Nadu): Sir, the Constitution of India is a dynamic legal and
social document. With the needs of society constantly changing, our Constitution
must evolve to enable smooth functioning of the State's administrative machinery.
The Constitution bestows tremendous responsibility on the Governor as the head of
the State to assent to Bills passed by the State Legislature. In some cases, the
Governor can reserve Bills for the consideration of the President. The Constitution
does not prescribe a time limit for the Governor to act on Bills reserved for his assent.
However, it should be inferred that the Constitution places a fiduciary duty on the
Governor to act within a reasonable time frame. This is one of facets of constitutional
morality. Undue delay in performance of constitutional functions is ex-facie
unconstitutional. The Governor ultimately owes a responsibility to the people of the
State on whose behalf, and for whose welfare, the Legislatures, which carry the
people's mandate, enact laws.

Therefore, | appeal to the hon. Law Minister, through this august House, to
amend the Constitution and fix a time limit for the Governors to act on the Bills passed
by Legislatures and reserved for their assent, and save the spirit of democracy, which
is a basic feature of our Constitution.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Dr. V. Sivadasan; not
present. The next speaker is Shri Rajendra Gehlot.
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Need to issue direction to Punjab Government to enforce the orders of NGT and stop
pollution in the rivers feeding Indira Gandhi Canal

ft Yo TR (JTORAT) : AEIGY, H TP AgH | IRBR B & AMHd
R TS § b T, FAGST 3R I AT BT U1, S TSR H UISTel qAT
s & ol YraeT ARTe 9y & A1egd | 8RR SRToT BT g SfaT el 98% &
RT3 Y8BT 8, a8 TSI & UfTast &/ &1 Ugsiel a2 Ridrs & Tedra Siald gl
S T8RP STl b UGN B P DRI 5 &3 H AT JIHIRAT DI ARIDBT I B
USITE &1 &S AT Sh1gdl 9T TR ISt BT TG qAT BIHBAYD STl 5
et H Frefar 81 R I Buddha Tel T UGN STt §9 T4l & UGN 81 &1
T BRI 5| AT TATIRON B eSS F ST WY ol AT BT G Ud BiAb gt Sicl
SIS & w@Rey & {7y 8RS 2

o Afedl & Ugd 81 b favg § e WA foeger 7 41 |9 2018 ¥ 370+
hefel H Al & STl Bl IS AHHR S0 FRIFE d3 & oy dold SRaR &
3reer o feer fear gl

HqBIqy, § 3fUdh HAeH W RGR & GIIERl qAT STARIh AT I U8
ST AET § b a8 SToiiad &l 81 4 = &g Uod WRDR DI e WA
foegTel & AT IR BRI B b oY FERIT SR q1 IuRRh ATl DI IgTURfh
DR b [Ty I BeH IoTY, FTAY ISR Bl W26 Ud Y[g YT (el Aeb|

Need to clear the pending dues of employees of United News of India

ﬁmmﬁ(qwm) ARIed, FECS s Wgﬁﬂ(wsﬁ‘)émaﬁw
3T HEYY] ST Toid] &, S AR HI9IRA H Hehs| AR Td 3= A1 bl
gferfad <er-faqer & yrTiores FHIER Td BISTITh JaTe BRel 8| YU Ub TS
TR BT AT 8, S BE DT I <9 B FdT B BT &l Hg Uh qdH 4 3Nfdh
THI I Y& ToiN] Ueh PIRURCT STs & BRI AR Fhe § Bl § 3R IR a9ary
G BIF & HRUT 29 T & IIRYRGD] < 9 JHER] Bl a1 81 59 G &
500 W 31fdreh qd U HIS[GT HHATRYIT BT 56 HIE I &b &b dai= gd UGl Bl Sbeliv
Bl TRT 81 9 IelTdT Bs HSIA1 I ST YU ST 81 T 7 1 TP BHAR! &
30 ¥ 40 IRG BV §H1IT 2

ST (3Tt YaAsaR FIferdn) : ATYD! YR1 781 UG &, bddl cIsed ygHl gl 3Ty
U 99T Uea IR I <IN
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st FTer A : P Uh A8 g2 81 HUH B GATAD! 7 BT Bl H UH JUIShH
Al 20 | 25 Y HHART IJJIY TR W &, ] 8% AT I &A1 ST &1 8, el
QRT RAT§ HHATRAT BT Pael 15,000 BUY &Y ST @ & S BT FAqH I d Al
HH &l faoell & qrex fafd=1 2rexl § 391 SHeRAl o1 g8 iy dH-aR 981 &
3R IR 1 ST RET &1 HRT WRBR A ATUE & b a8 YUIaMTS & Yd Ud HIS[aT HHATRAl
& fedl @ grer GHTad B AR IHH SRET BRd UG Aled STd! gl I3

D1 HYU! YT BRI

SUqHTEIE (3t YaAaR diferan) : N BRA1Y R Iredl Y AT WeTe HIT U
TCARIE S |

it gvm e areq - ARy, § wmwe oiftw awht €, 3afery 991 )1 Ue @t orgHfa §
3l

SUHHTEIE (S} YIAaR HIferdn) : 37T R4t STgcel Ug SISTY 3MR a1l B faway |
Jed R 39 <| 98 RPle H Il SIe|

Formulation of policy for strict action against medical insurance companies refusing to
settle genuine claims of their customers

it AT RiTE I1ed (SR USeN) : ARGy, H Y% HIegH ¥ W ARG & < |
S §U L B 3R TRBR BT LT DB BT ATEd] g1 S H {41 & &l Wy
1 UM I T BT YA UG HRAT SUHRDT & 77 3T HiST gl dufar
TR T DR THY IUHITHISN DI TN 6] WA S DT TAIW <l 6, TR 91
H S1a1 W ST FTHTe PR I8 RATDHR PR <ail 2

eIy, WY JI49T1 & &3 H SUHITHISI & HRETUT BT WX 98 WRF 8| WRey
11 1Al b AT Pt WA D1 - H 95 DA | ISl &3 D1 Hul-rdi & R
SUHRHIS &b STal BT YA 7 B IR IUHRHT BIRHA §IRT MY Y A BT M
AT 984 B i1 2, D BROT ST BT Gl STl & A1 3T B

Bl Bl

HBIGY, ST & 3M® I & ol § HIRA ¥ 1al Bl ofdhy {17 TRy i1
&3 H RIeridl o & ITad¥ 21 g1 9 8 U <2 41 &, T8l ol dufai & forg
- AT STdl T YA HRAT AR §1 AN I8l HIS[e A1 H 1491 Hafi w
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ST D1 DIy YTEGE T8l 2, Wel 81 bU-l gRI 7] ARATDBR B A gd] B
Soora fopar T Bl

Heled, § 59 e Siiad I S AT Agcaqul f[avy uR WRey 191 &5 | q1di
& FIeR iR dufral o el &) o SHfzaar) Joradr Rfid & & forg
BRI Afderd qe&d i FEiRd &= g St Hufl & RIch HSR HRATS
HA DI AT HIAT |

7Y Golld PAR (AT : HEIGY, § W DI 9 [V | Hag dral g

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri K.
Somaprasad; not present. Shri Jawhar Sircar; not present. Shri Sushil Kumar Modi.

Regulation of Work from Home'in private sector

SHRI SUSHIL KUMAR MODI (Bihar): Sir, the pandemic necessitated remote work for
many industries in the country and going forward, even post pandemic, work from
home in hybrid work models is likely to persist.

However, this increasingly normalized phenomenon has evolved totally
unregulated. Employers and employees went about working without any formalized
and mutually-decided set of working hours and other conditions.

This led work-hours to spread over an employee's entire day, unrestrained and
made work time and home time practically indistinguishable. This has taken a toll as
employees experience burnout symptoms making them susceptible to exhaustion and
other physical and mental conditions.

Besides, with schools being closed and families getting sick in this health
crisis, households needed more tending to, as employees shouldered additional
responsibilities being a full-time teacher to their children or caring for the family.

Employees also have to bear additional costs of setting up the digital
infrastructure including power backups, laptops, internet and other devices.
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It is, therefore, critical that the Government formally regulates 'work-from-
home' to safeguard the welfare of workers by protecting their salary, their off-clock
hours and compensating them for additional expenses related to remote work. This is
needed to provide a legal backing to employees and ensure accountability on the part
of the employers.

Countries like Portugal has legislated rules to ensure that the employers pay
part of electricity and internet bills, do not interrupt workers post designated office
hours except in emergencies of its employees working from home. | urge upon the
Government of India to formulate regulations regarding WFH at the earliest.

SHRI SUJEET KUMAR (Odisha): Sir, | associate myself with the matter raised by the
hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Ram Chander
Jangra. 3119 31041 WIS HI of B ST

Need to notify Lohar' community of Bihar as Scheduled Tribe

ft s SISt (FRATOM): AR, A WA HIE H Rt 100 98 1 8 #R
TSR IR ST B B, SAfIU 1R HUR WY oA1<S! ot g1 ox <1 A Ryt vap e 7 o=t
EISKRISEREUI

AR, fI8R U9 H 1950 I ABR SIS THTST BT RETIT ATY et IgT 211
SRl BT el § AIBR g SABRT FHTST (ol -7 2T, Fifds IS ARTHRT STaRl
H Heg Bl g g Xoig B Ioig] 9iaid 1 39 TR g &l dieRT I ved | a9
2006 1 AT GAT § Pact AlsRT (o {21 711, Siafe [A8R 4 BIs AlBRT S
BIF & BN AR ST 991 TRET0T F dferd 81 ATl YRT IRBR Dl 59 Fad §
Py IR ufaded fay Ul MRaR Tae 23/2016 | Tae 48/2006 BRI B I
G AR ¥R Hag DR [SAT T $9 R QU Bl J&¥ Wl o s, <Afh
TSI HATAT §IRT TS b FRNIE 2 Bl IToIC Gl H 8! STl TAT| §H BRI
AR ST S ofd FHT W 3TRET0T oY o I dfd 81 3RT YRd IRBR 4 3T 8
fh SToa ¥ Slog AIBR e DI GAIdG DR 59 FHAIS DI SIS JAREV BT ATH

T <)
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Dr. Amar Patnaik;
not present. Shri Neeraj Dangi; not present. Shri Prasanna Acharya; not present.

The House stands adjourned to meet at 1100 hours on Tuesday, the
21%' December, 2021.
The House then adjourned at forty-three minutes past five of the clock till eleven of
the clock on Tuesday, the 21" December, 2021.
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